
Shri I . a  Vttttl Bao: From Lacca
dives.

Mr. Speaker: Hon. Member may
look into the report The report will 
be made available to him. If he still 
wants to know anything more, he may 
ask me latter.

•DEMANDS FOR GRANTS—Contd.

M in is ik y  o f  Food and A gm - 
cultuhe— Contd.

Mr. Speaker: The House will now 
resume further discussion on the De
mands for Grants relating to the 
Ministry of Food and Agriculture. 
Out of six hours allotted lor these 
Demands, 2 hours and 10 minutes 
now remain.

How much time does the hon. Min- 
ister want to take?

The Minister of Food and Agricul
ture (Shri A. F. Jain): One hour.

An Hon. Member: More than hall 
an hour was taken yesterday by the 
hon. Minister.

Mr. Speaker: That will all be taken 
as consumed from the time allotted 
to the Congress Party.

1 will call the hon. Minister at 1 "15 
and then the Demands will be put lo 
the vote of the House.

Shri B. S. Mnrthy (Kakinada-Re- 
served-Sch. Castes): As it is a very 
important subject, can the time not 
be extended by two or three hours 
more?

Mr. Speaker: Hon. Members must 
know that we have already exceeded 
the time allotted by four hours. 1 
am trying to make up for lost time 
but it is physically impossible to do 
so. If we still extend the time, I do 
not know how long we will have 
to sit

Except for those hon. Members— 
three or four—who belong to Delhi 
proper, other hon. Members have come

*Moved with the recommendation 
of the President.

from tar off places. It I request them
to sit lor one Hour more, it is ira* 
possible for me to get the Quorum. 
Hon. Members have come at a lot flit 
sacrifice to themselves and I do not 
know why should they not sit hero. 
I am not hustling things. I am pre
pared to sit till twelve o’clock in the 
night (here, here). As soon as the 
clock strikes five, it appears that hon. 
Members get fidgety and want to go 
away. This is not the way in which 
we should proceed. Hon. Members, 
who have come here at very great 
sacrifice, represent eight lakhs each 
of the population of this country.

I agree that various interests have 
to be represented so far as Food and 
Agriculture Ministry is concerned. 
Various items compose the Food and 
Agriculture Ministry. But, all the 
same, in view of the fact that even 
at 3'30 I have to ring the bell for 
quorum I cannot extend the sitting 
till 6 o’clock.

Hon. Members may make up their 
mind. Let them think seriously about 
it tonight. Having made up their 
mind that they are prepared to sit for 
one hour or two hours more, if neces
sary, they should let me know to
morrow.

Shri S. M. Banerjee (Kanpur): 
Tomorrow is a holiday.

Mr. Speaker: I am surprised at this 
kind of technical objection. Tomorrow 
means the next day on which we 
meet.

An Hon. Member: What is the de
cision?

Mr. Speaker: There is no decision.

Shri Thiiumala Rau (Kakinada): 
Mr. Speaker, SiT, the target set in 
the Second Five-Year Plan to b? 
achieved in food production is 15 5 
million tons and the Foodgrains En
quiry Committee, after having tour
ed the country and having had inti
mate talks with the ministries con
cerned in the States, came to the 
conclusion.. . . .
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lit ; Speaker: If hon. Members at* _ 
prepared to sit till six o’clock today, ‘ 
I will extend the time lor this Minis
try by one hour. There appears to bo 
half-an-hour discussion today. So, 
■re they willing to sit beyond six, 
say, till 6-30?

11 the House so desires, I will post
pone the hall-an-hour discussion to 
some other day. We will sit lor one 
more hour today and that one hour 
will be allotted to the Food Ministry. 
The hon. Minister will now be called 
at.

Shri C. K. Bhattacharyya (West 
Dinajpur): May I make a submission, 
Sir? In this matter, hon. Members 
representing those States in which 
the lood position has become critical 
should be given a greater amount of 
time than those from States where it 
is not so. In saying this I should 
draw your attention to the case of 
West Bengal, where the food crisis 
has led to a ministerial crisis. There
fore, States like this should have 
more time than the othor States whi-;v 
no such crisis has developed.

Ch. Ranbir Singh (Rnhtak): Those 
who can produce more should be 
given a chance.

Mr. Speaker: Everything will be 
taken into consideration.

Shri Thirumala Rao: There is! a 
gap between the target of additions, 
production of food to be achieved as 
assessed by the Planning Commission 
and the assessment arrived »■ 
by the Foodgrains Committee. The 
other day the hon. Prime Minister, as 
the head of this Government, asserted 
that we must produce more food at 
any cost and the calculations arrived 
at after consultation with the various 
States by the Foodgrains Enquiry 
Committee must be belied. They must 
be proved to be not quite satisfactory 
or true by our own efforts. There is 
a gap between what the Central Gov
ernment wants to achieve and what 
the actual capacity of the State Gov
ernments is. This gap has to be 
bridged. This lacuna has to be filled 
op by the Central Food and Agricul

ture Ministry by taking vigorous steps
to effectively improve all your plans 
and make the States implement your 
plans. I am very much diffident to 
come to the conclusion that with tbe 
machinery with which we have been 
functioning both in the States and in 
the Centre these targets could be 
achieved. Our Planners have been 
telling us that now agricultural pro
duction is nearly the base of the 
Second Five-Year Plan. Unless we 
produce and produce sufficiently to 
keep down the prices at a reasonable 
level the whole plan may suffer a 
serious unfulfilment of the desired 
targets.

We shall first consider the difficult 
position of rice and then come to 
wheat. The production ol rice is 
somewhere near 26'85 million tons— 
so much of rice is produced all over 
the country. It is said that the ricc 
position is difficult, but according to 
my calculations the wheat position Is 
more difficult than that of rice, because 
we arc only getting about seven lakh 
tons of rice from outside India. If we 
see the order of production in the 
country, we will find that the largest 
rice-producing State is West Bengal 
with a production of 4,145,000 tons of 
rice a year. Next comes Andhra. 
Third is Madhya Pradesh, fourth is 
Bihar, fifth is Madras, sixth is Uttar 
Pradesh and seventh is Orissa. Of 
these, West Bengal, if we exclude tha 
responsibility of feeding Calcutta from 
West Bengal, can be sufficient Andhra 
Pradesh is surplus. Orissa is surplus 
and Madhya Pradesh is surplus in rice. 
Though Punjab produces a small 
quantity of rice, it is still surplus in 
rice, because it produces more than it 
consumes.

If we take the seven lakh tons of 
rice, which we are importing from 
outside, we find that about five lakh 
tons was from Burma and two l«H< 
tons from the United States last year 
and some other foreign countries. 
We will be able to bridge this gap.
I want this House to consider whe
ther it is possible for us not only to 
bridge this gap in rice production 
but also to improve substantially the
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[Shri Thirumala Rao] 
production in the rice producing 
area*. How is it being dealt with? 
We have been hearing about minor 
irrigation programmes. That is being 
insisted upon in so many ways. But 
the targets achieved are not commen
surate with the noise that is being 
made about it.

11 you see how a rice-producing 
State like Andhra U treated with 
regard to price structure and with 
regard to the implementation of other 
schemes with regard to minor irriga
tion, you will find that we do not 
know how to feed the cow that really 
gives milk.

From my experience I may tell you 
that a project in an area called Kor- 
inga in my district had been hanging 
fire for 20 years and could not be im
plemented until we were here in 1951. 
We forced its implementation and an 
expenditure of Rs. 20 lakhs has 
brought nearly 20,000 acres under 
cultivation today.

There is another project in my dis
trict called the Yeleru project, which 
has got now an intermittent supply 
of water for 30,000 acres. If you 
spend Rs. 3 crores, one lakh acres can 
come into production, and an assured 
supply of 60,000 tons of paddy can be 
guaranteed.

This scheme has been hanging fire 
in the archives of the Central Gov
ernment. 1 hear that recently when 
the Andhra Government proposed 
that this scheme should be taken up 
as a flood-control scheme, the Plan
ning Commission and their expert ad
visers in the Irrigation and Power 
Ministry advised that the scheme did 
not come under flood control, and 
therefore it should be dropped.

Similarly, there are several other 
schemes. If you accept the promise 
made by the Andhra Government that 
they will give you another five lakh 
tons of extra production if you give 
them Rs. 26 crores for implementing 
die minor irrigation schemes, a sub
stantial portion of the rice deficit in 

, S » country may be wiped oat.

So also with regard to Madhya Pra
desh and Orissa. If intensive scheme* 
of minor irrigation are carried out, 
there is no doubt that the production 
of rice will be augmented in that 
area.

Let us for the time being leave 
Kerala out of the Southern Zone. 
Kerala’s demands for rice mount up 
from year to year as greater supplies 
are made from the Centre. There 
was a time when Kerala was satisfied 
with two lakh tons of rice. Ita 
demand went up to three lakh tons, 
and now it has gone up gradually to 
five to six lakh tons today. Kerala 
depends on a lot of subsidiary food 
like tapioca, banana, jack fruit and 
several other things. Rice is also the 
staple food of that area but since it 
produces large quantities of dollar- 
earning spices and cash crops, that 
can be equated to the demand it 
makes. But the demand can be put 
down at the minimum level, up to 
two to three lakh tons a year of rice 
for Kerala.

With regard to Madras, an intensi
fied production drive in the delta 
areas of Madras will enable the State 
to wipe out its deficit, and even if 
there is a slight deficit, it can be 
easily met by the neighbouring State 
of Andhra.

With regard to Mysore, its 50,000 
tons rice deficit can be easily made up 
if its numerous tanks are kept in 
repair. Mysore with an area of
27.000 square miles has got about
25.000 tanks. If most of these tanks 
are kept in order, the 50,000 tons rice 
deficit can be easily wiped out.

The real problem with regard to 
rice is in parts of Bihar and Bengal. 
If the responsibility for feeding Cal
cutta and Greater Calcutta is removed 
off the hands of the Bengal Govern
ment, I think West Bengal, with the 
largest production of rice in the coun
try of over four million tons, can be 
made to be self-sufficient in rice.

Therefore, I do not feel very diffi
dent about meeting the total rice defi
cit in the country by inerea*tog *Bd
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«u*ment*n< production in areas where 
Hot hr* been produced from time 
immemorial

What is the most difficult part of 
the food administration? Hie total 
production of wheat is about nine mil
lion tons, and we were asked to im
port last year 2*8 million tons. Near
ly one-fourth of the total production 
is being imported. We have to see 
the figures of production that are act
ing as a sort of drag on the total eco
nomy of food in this country.

The per capita production in all the 
States is not what it ought to be. In 
Bihar and in U.P., the per capita pro
duction of wheat has not improved 
considerably. Whatever be the effort 
—I do not know—made by the res
pective State Governments, they have 
been always a source of anxiety to 
the Central Government with regard 
to their total production of wheat. 
Bihar has proved to he one of the 
difficult States, whenever the country 
was plunged in a catastrophe with 
regard to the food administration. 
North Bihar is very heavily populated, 
and with insufficient communications, 
very many irrigation sources not kept 
in proper repair, it has always been 
a difficult part of the whole country. 
Unless the Central Government and 
the State Government pool all their 
resources in money and experience 
and administrative drive, Bihar can
not be made self-sufficient with regard 
to its food.

So also, the eastern part of U.P. is 
a sore spot in the economy of the 
whole country. It gives periodical 
headaches to both the Central and the 
State Governments, and unless the 
per capita yield of this area is sub
stantially increased and all the modem 
conveniences of irrigation are brought 
to the door of the cultivator, there is 
no hope of augmenting the food pro
duction of this area.

During the deliberations of the 
Foodgrains Enquiry Committee we 
haye been told and we have seen that 
Mifenl of these tubewell* have not

worked properly because there is a 
sort of lacuna or a stalemate existing 
between the cultivator and the admi
nistration. The administration calcu
lates a certain amount of return on its 
outlay, the cultivator is not able to 
utilise the water at the rates offered 
by the administration. Then ensues 
a sort of stalemate which is not resol
ved by the administration and things 
arc allowed to stagnate. The water is 
allowed to go without use. With 
regard to the big river valley projects 
also, there should always be a sort of 
co-operation and a parallel organisa
tion as suggested by my friend Shri 
S. K. Patil. There should be co-ordi
nation between these Ministries from 
the top to the bottom so that simul
taneous efforts and simultaneous pro
grammes are followed, so that once a 
dam is ready and water is allowed 
into the canals, it should also find out
lets into the smaller channels which 
hnvc direct access to the fields. Not 
only that. They must also train peo
ple who are not accustomed to that 
way of cultivation.

For instance, in Rayalaseema, they 
art all accustomed to dry cultivation, 
and water is given for the first time 
to the areas under the 'Tungabhadra 
scheme. There is no use the Plan
ning Commission and the experts from 
here crying hoarse over the fact that 
a large quantity of water remains 
unused in that area. The method of 
cultivation there is different. You 
must take people who are well-accus
tomed and well-trained in the art of 
cultivation from the delta areas, set
tle them there, make them leaders of 
the area to see that the land that has 
remained uncultivated for a long 
time, the virgin land, is brought 
under cultivation as soon as possible

It is said that to reclaim land not 
under cultivation, it takes three gene
rations. The first two generations 
will lose themselves and destroy 
themselves in reclaiming the land and 
utilising all their resources in bring
ing the land to an optimum standard 
of production. It is only the third 
generation that reaps the benefits of
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[ShriThinunala Rao]
that cultivating experience. Then- 
fore, it is no use finding fault with 
text-book theories not being properly 
executed and implemented on the 
actual land.

Then, dealing with Andhra Pradesh,
I would draw the attention of the 
Food Ministry to the need for having 
a more considerate outlook with 
regard to the price structure. In the 
last two years we have subsidised 
imported food to the extent of Rs. 16 
crores.

Shri Ranga (Tenali): Rs. 25 crores, 
is It not?

Shri Thlramala Rao: Rs. 8 crores a 
year, that is the figure I got. For two 
years the subsidy is Rs. 16 crores. We 
have undergone this loss or subsidised 
the consumer to this extent and have 
paid higher prices for imported rice. 
I should say that Andhra Pradesh has 
got a surplus of four to five lakhs of 
tons; they have calculated it at six 
lakhs of tons. You fix up a price 
which is reasonable and acceptable at 
a round table conference with all the 
interests concerned, the Andhra Pra
desh Government and the Central 
Government, fix a target of two to 
three lakhs of tons, offer that price 
and take these two to three lakhs of 
tons, and allow the rest to go to any 
part of the country where higher 
prices are offered. By suggesting this, 
I am not trying to put a spoke in the 
wheel of your administrative set-up 
here. I can give you the instance of 
khadi.

The finest khadi is produced in 
Andhra Pradesh, and the finest khadi 
which costs Rs. 5 or Rs. 6 or Rs. 10 a 
yard is exported in millions of yards 
to Bombay where it gets a higher 
price than in Andhra Pradesh. That 
is how the khadi industry is sustained 
in Andhra Pradesh. So also, you 
allow gome of the cotton to go to the 
big merchant princes in Bombay who 
are earning huge profits by diverting 
tbe bajra-growing lands to cotton-

growing lands. Similarly, you should 
divert the Xndhra rice to place* 
where there is purchasing capacity 
and purchasing power and people can 
pay a little more; for instance, you 
can divert one lakhs of tons of Andhra 
rice either to Bombay or to Calcutta 
at a higher price, and take the 
remaining two to three lakhs of tons 
from the surplus area at a price 
agreed to.

12.32 hn.

[M r. D eputy Speaker in the Chair]

I remember very well how when 
Shri Prakasam was the Chief Minis
ter of Andhra, in 1947-48, in a parti
cular village which was hoarding rice, 
he offered Re. 1 or Rs. 1-8-0 a maund 
extra for paddy, and the result was 
that two lakhs of maunds were dis
gorged within twenty-four hours from 
that village. Similarly, I would sug
gest that if you are in such difficulties, 
you divert some of the huge amounts 
which you are spending by way of 
subsidy for this little extra payment, 
and you will be able to get the 
required quantity from these sources. 
You can encourage rice-growing in 
Orissa also in the same way, and also 
in Madhya Pradesh and Punjab.

1 want to draw your attention to 
the fact how a huge price was de
manded by Uttar Pradesh in 1950-92 
for the rice produced there. Wiey 
never parted with their rice until 
Rs. 24 or Rs. 30 a maund was paid 
for the surplus rice that was available 
with them. And that was carried all 
the way to the Travancore-Cochin 
State, where it had to be subsidised 
by the Government there to the tune 
of Rs. 6 to Rs. 10 a maund. This la 
the position with regard to rice.

With regard to wheat, I feel that a 
more concerted effort has to be made 
all over the country, The largest 
wheat-producing State is Uttar Pra
desh; then come Punjab and Madhya 
Pradesh, and very little of It ii pro
duced In Bihar. We have to
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ttiMtar efforts to meet the deficit in 
$iuMt I am afraid, whatever we 
may say about it, we have to depend 
tor wme time to come on some quan
tum of imports from outside countries 
With regard to wheat. That cannot 
altogether be dispensed with. And I 
am afraid the computations or expec
tations of the Foodgrains Enquiry 
Committee are nearer to fact than any 
other estimate with regard to wheat.

Then, I would like to say a word or 
two about sugar production. I do not 
know where we are going with regard 
to sugar production. I believe we are 
aiming at a production of 22 lakhs of 
tons a year. In 1951-52. the figure 
was hardly 11 lakhs of tons. There is, 
I think, a sort of glut in the offing 
because the sugar prices are sagging, 
and in the world market it is difficult 
for us to compete effectively with 
countries that produce sugar at a 
lower cost. Still, we can rest assured 
that with the tempo of economic deve
lopment in the country the consump
tion of sugar among the lower income 
groups is bound to increase. I believe 
that it is with that in view that. Gov
ernment have issued licenres to sugar 
factories all over the country.

Andhra Pradesh is one of the very 
good sugar-producing States in India. 
The average .sugarcane production in 
Andhra find in Dcccnn is more than 
30 to 40 tons an acre, whereas the 
production of sugarcane in tT.P. and 

.Bihar which have the largest number 
of sugar factories has remained al
most stationary, for a long time. In 
view of this, it is very necessary that 
the few factories to which licences 
have been Issued should be enabled 
to come into existence as soon as pos
sible by providing them with the 
foreign exchange content to import 
the necessary machinery. It is diffi
cult to procure capital in an economy 
which is intensely agricultural. Andhra 
Pradesh is an agricultural State. 
It has been lagging behind in indus
trial development. Even today, when 
we are having the Second Five Year 
Pfciy sufficient attention has not been

paid towards starting a fertiliser fac
tory there. I do not know what the 
necessity is to have fertiliser factories 
at far off places like Nangal and Nei- 
veli. Here at your door, there is a 
consumption of nearly three to four 
lakhs of tons of fertilisers without in
ducement and propaganda; still you 
refuse to have a fertiliser factory near 
Bezwada or Hyderabad. I would 
request you to look upon the indus
trial advancement of Andhra Pradesh 
in the matter of sugar production and 
also fertilisers with some considera
tion.

Shrimati Rennka Ray (Malda): 
This House is naturally exercised 
over the need for increasing agricul
tural production. It is one of the 
greatest tragedies of this country that 
a predominantly agricultural country 
like ours has still to continue to bring 
food from outside and in a greater 
measure. I know that to some extent 
agricultural production has gone up, 
but that is not at all adequate to meet 
our needs. While it has gone up by 
ahout six per cent, what is required 
is a rise of something like 40 per cent 
If that is not achieved, then our Plan 
itself will be in jeopardy.

There are many measures that have 
been suggested by hon. Members for 
achieving this, but I should like to 
focus attention on one or two import
ant points. The first one may not 
actually fall within the purview of the 
Food and Agriculture Minister, but in 
view of the fact that it is his resnon- 
sibilitv to see that food should be 
obtainable in large enough quantities 
in the country. I bring it to his notice. 
More than a thousand crores of rupees 
have been snent in large irrigation 
nrnjects. and many of them are near
ing comoletion or have been comple
ted. But there is one very small 
matter of the preatest significance on 
which sufficient attention does not 
seem to have been bestowed, and that 
is in regard to the channels that are 
required to bring the water to the 
cultivator, and the help that has to be 
given to him to bring that water. 
Nothing has been done in this respect.
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[Shrimati Benuka Say]
Something may have been done in 
some places, but in a large majority 
of cases, nothing has been done. I 
would request the Minister to look 
into this matter.

Periodical floods and droughts are 
making our position worse, and there 
is no doubt that in order to avoid 
starvation and death, we have had to 
spend large sums of money on relief 
expenditure. I am glad that in recent 
yean, or I should say, during the last 
year, some of this expenditure on test 
relief work, as I have seen for my
self, is being spent not only on roads 
but on putting up some bunds; but if 
these are to have any permanent 
value, then there should be some in
tegration and co-ordination between 
those who know how to put up these 
bunds and those who carry out test 
relief works, because there is no rea
son why this money should be just 
frittered away.

I am glad that emphasis has been 
laid both by the Planning Commission 
and the Food and Agriculture Minis
ter on minor and small irrigation 
works. I know also that the Minister 
wants that this should be worked on 
a war-footing, as do our Government. 
But I shall give you one or two illus
trations to show how things do not 
happen as those who have laid down 
the policy want them to happen. Some
times, there is over-simplification, 
and it is said that State Governments 
do not show enough initiative. It is 
true that State Governments might 
have to show more initiative. But this 
is what happens. Since i  have not got 
sufficient time at my disposal, I shall 
give you just one illustration, and I 
shall take my illustration from West 
Bengal, because I know more about it 
than about other States; but I believe 
that the same will be the case all over 
India.

In pursuance of the decision to en
courage more of minor irrigation 
schemes, the State Government of 
W « t  Bengal waa informed last Nov

ember that if they were in a porftfe* 
to take up additional minor irrigation 
schemes which were capable of bring
ing immediate results and could give 
details of these to the Centre, the 
Centre would consider these to  finan
cial assistance, and even if they w en 
not able to accommodate than from 
savings from their own schemes, the 
Planning Commission would be pre
pared to make additional provision for 
minor irrigation schemes. I under
stand that by the middle of December, 
five or six minor irrigation and drain
age schemes were sent up costing— 
not very much —something over R*. 2 
lakhs. The State Government was in
formed early in January, to its sur
prise, that it was too late to think of 
taking up these schemes for 1957-38 
and that Plan provision had not been 
made for 1958-59, and so these schemes 
could not be sanctioned.

Now, I am vitally interested in fhis, 
because I myself saw some of the areas 
in Malda and North Bengal, after hav
ing a talk with the Food Minister here, 
where minor irrigation schemes would 
make a tremendous difference to the 
food problem. When some of these 
schemes were sent up, this was the 
reply. I am sure the Food Minister 
himself does not want this, and yet 
these things happen. This is some
thing that is happening not only in the 
Food Ministry, but, as I have said 
before, and I say it again, it is a fault 
in the administrative machinery. Un
til wc get rid of these faults of the 
administrative machinery, we cannot 
Ko ahead rapidly with any schemes. 
There is no invidious distinction made 
regarding the Food Ministry; this is 
true of all Ministries. I would request 
the Food Minister that in this matter 
which needs to be tackled on a war 
footing, as he himself feels, a matter 
which vitally affects our food situation 
and the people, he should immediate
ly  think of putting up some organisa
tion with powers to concentrate on 
these minor and small irrigation 
schemes, to see that the procedure at
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saaetionis smootheaed, that the State 
Gtamsrtanenta alio take up schemes 
which should be taken up and they are 
given help, enthusiastic support and 
initiative. The illustration I have 
given shows that at the present 
moment, initiative is crippled. Even 
it you first enthuse them and try to 
make them do something, this is the 
kind of reply that is given at the end. 
I would particularly request the Food 
Minister because I know that he him
self is vitally interested in minor irri
gation schemes.

Shri Tyagl (Dehra Dun): Qut the
Planning Commission comes in.

Shri A. P. Jain: The schemes came
a little too late; none-the-less. we are 
taking up those schemes, and I will 
make money available.

Shrimati Bennka Bay: I thank him, 
but all the same the procedure needs 
changing.

Shri Tyagi: I wish I had also a 
chance.

Mr. Deputy-Speaker: Now the hon. 
Member would require only less time.

Shrimati Renuka Ray: No. I want
to talk on food policy. I was talking 
of food production so far.

In regard to food policy, I quite 
frankly confess that I do not under
stand why, when the country is in 
deficit and we have to bring food from 
outside, we do not face up to things. 
I do not blame Government for it. It 
is a position where people in this 
House, people outside, all, shy away 
from physical controls. When we are 
facing a deficit, when there are such 
emergent situations in certain parts of 
the country, I do not understand why 
enforcement of prices should be a 
paper consideration almost. The whole 
thing should be enforced properly. I 
say tills as a preface before I speak 
about a situation that has arisen in 
West Bengal, about which, I think, a 
mgd. deal of controversy has bam 
vaiaad and the issue is rather clouded 
at the metMot.

Shri Saiga: Tbe rest of the confer 
should also suffer?

Shrimati Benaka Bay: Shri Ranga 
speaks of the rest of the country. I 
certainly do not think—and I think 
Shri Ranga also does not think—that 
the cultivator should be defrauded of 
his legitimate earnings. I do not think 
that prices should be fixed taking only 
the consumers' interest into account; 
the primary producers’ interest must 
also be taken into consideration. But 
that does not mean that some other 
persons should be able to benefit out 
of it. Therefore, the State has to in
tervene when we are facing such a 
deficit.

Now, I want objectively, without 
passion or heat, as some persons some
times have been displaying recently, 
to discuss the food situation in West 
Bengal. It is known that West Bengal 
is 12 lakh tons in deficit, and the 
previous speaker has very rightly 
pointed out that if the requirements 
of Calcutta were looked after by sup
plies from outside West Bengal at least 
the rice consumption of Calcutta—it 
might be easier to deal with the situa
tion. But that again would require 
physical controls which mean also 
rationing, distribution etc.—in big 
cities like Calcutta and Bombay.

Now, I want to bring to the notice 
of the House the picture that was 
drawn by one or two Members who 
were sitting on the Opposition Ben
ches, who predicted that a famine 
worse than that of 1943 was going to 
occur in West Bengal in a few months' 
time. That was what they said last 
year. I would like to remind them of 
this, so that the situation that was 
facing West Bengal was certainly very 
critical. It is still critical. But to say 
that it has not been handled at all 
well, considering the limitations of the 
powers of both the Central Govern
ment and the State Government in 
regard to the matters to which I have 
just made reference, is wrong. Lot 
ug see how the whole matter stands
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Communist Membet^-wUle speaking 
yesterday said that West Bengal had 
not brought into operation the Essen
tial Commodities Act. What is the 
picture? In April 1937, West Bengal 
was delegated the power in regard to 
movement control. It was not given 
power regarding price control then. 
As a result, they brought in cordoning 
and issued permits to restrict the 
movement of rice and paddy to the 
Pakistan border. Licences were issu
ed for rice and paddy transactions ex
ceeding 10 tnaunds and the cordoing 
was first in some districts and then, 
extended to all districts. It was later 
found that this cordoning had a bad 
effect on the deficit districts because 
the free movement of paddy and rice 
could not take place to them.

Now. 1 am going to quote from a 
pamphlet issued by the West Bengal 
Government.

Mr. Depnty-Speaker: The hon.
Member's time is up.

Shrimati Rennka Ray: I want ten 
minutes more.

Mr. Depnty-Speaker: No. I shall 
have to face others who are waiting.

Shrimati Rennka Ray; This is the
first speaker from West Bengal.

Mr. Dejmty-Speaker: No, I have al
ready allowed one other Member 

' from West Bengal earlier.
Shrimati Rennka Ray: In the issue 

ol December 2, Report on the Present 
Food Policy, it says:

“We have tried to utilise such 
powers as have been given to us 
by the Central Government to 
procure stocks where possible. 
But it Is obvious that no effective 
procurement it possible without 
control of all stocks of foodgrains. 
Thig control would necessarily 
mean regimentation and rationing, 
so far as food supply in the State 

' is concerned".

They say control over 'aU atooMMft'
foodgrains’. Does this show a caUapk; 
attitude? Anyway, it was in January, 
and then on the 6th February, of this 
year, that the Central Government 
issued a notification by which price* 
were to be fixed. The West Bengal 
Government, after consultation with 
the Central Government, decided on 
a levy of 25 per cent on the rice miB 
owners in seven or eight districts 
where most of the rice mills exist 
Before the enforcement order of the 
Central Government had come 
into force, they had tried or were try
ing to come to an agreement with rice 
mill owners, on a 75 per cent levy on 
an agreed basis. But, when this came 
at the Central Government suggestion 
they brought it to 25 per cent levy on 
controlled rates and that too for the 
eight districts. Before a month has 
elapsed, it is argued that the West 
Bengal Government have failed to en
force the Essential Commodities Act. 
It is easy to pass an order but it is not1 
so easy to enforce it. When transac
tions below 10 mds. were allowed, 
those who took advantage of It tried 
to make it appear, transactions below 
10 mds. Under such circumstance*, 
how is it possible for the State Gov
ernment in a month's time to do any
thing? How can they be told that 
they are not doing their duty? Be
cause they have not had any evidence, 
how can we complain that they have 
not taken action under the Essential 
Commodities Act?

I agree with my hon. friend Shri 
Asoka Mehta, who said yesterday that 
food should be kept out of politics. I 
would also suggest to those who lira 
in glass houses not to throw stones. 
In Kerala—I have not got the time to 
go into the details—is it or is It not a
fact.........(Interruption.) I am ttS&sS
to bring this. Is it or is it not a, 
fact.........

ftkrimafi Rena G M knw tfr 
hat): What ia the position inKeraltf



! *  * * ■ * * * * « : - Order, order; 
iHWw tftrnwhng li set wanted here at 
le a *  '

Birtawtl 1 — h  Ray: I am not
gfrbw way. It it or is it not a fact 
that the paddy purchaied from Andhra 
by Kerala Government was at Re. 1/- 
per md. or Rs. 27/- per ton higher than 
what was paid by the Central Gov
ernment at the same time. How did 
this happen? There may he a logical 
explanation. (Interruption.)

Shrimati Rmn Chakravartty: There
ha* not been a single complaint.........

Shrimati Kanaka Ray: Let me point
out one thing. I believe in the adage 
that it is possible to fool some people 
for all time and all people for some 
time but not all people for all time. 
Hie issues may be confused at the 
moment. The Food Minister of West 
Bengal, with the Central assistance, hat 
been, trying to work under most diffi
cult and trying conditions. Famine 
has been staved off inspite of the pro
phecies made here. But many charg
es have been brought and the Chief 
Minister—he was not allowed to speak 
in the Assembly—has said in a state
ment to the press in regard to permits 
and licences that these matters will 
be placed before the Assembly and the 
public' as soon as they are collected. 
These are given by delegated autho- 
ority in districts. Therefore, I suggest 
that it is necessary to understand the 
position without heat and we should 
not condemn and denounce anybody 
because it may help you politically to
day to do so. Food must be kept out 
of politics.

I would ask every Member of this 
House—we are all representatives of 
the people—to understand the difficul
ties the Government have to face. We 
ourselves have not asked for the bring
ing in of controls. (Interruption.) 
Without this it is no use blaming the 
Central or the State Government for 
not formulating a policy of effective 
Price control, because the majority of 
Dt in tills House have not asked (or 
feat We ihould try to understand the

difficulties and help to try to over
came them. It is only throutfi com
bined endeavour that this country 
will be able to eventually get over 
this deficit which faces us in the food 
situation by producing sufficient for 
our needs.

Shri Haider: (Diamond Harbour—
Reserved—Sch. Castes): Mr. Deputy- 
Speaker, Sir, India's transition from 
semicolonial and feudal backwardness 
to industrial progress and independent 
economic development is being imperi
led by the crisis of agricultural pro
duction and the people's urge for 
national reconstruction is being frus
trated by conditions bordering on 
famine. Happily, on the evaluation 
of the causes that have led the coun
try to this impasse, there is a broad 
measure of agreement amongst the 
different parties and organisation 
maintains divergent and even antago
nistic views. It is the agreed opinion 
that agrarian reform is the condition 
precedent for the upsurge of agricul
tural production.

The abolition of intermediaries in 
land or, in other words, the zamindarl 
abolition measures have removed the 
most outmoded system in our rural 
economy. Social transformation is not 
taking proper shape and our rural 
economy is languishing. It is prima
rily because the land reforms that have 
been passed in various States have 
not undermined the domination at 
large landowners in the countryside, 
The date on agrarian relation supplied 
by the Rural Credit Survey and the 
Agricultural Labour Enquiry reveal 
the perpetuation of the old order in 
our rural economy.

In the period between the two en
quiries the First Five Year Plan, the 
abolition of zamindari and certain 
measures of land reform have been 
accomplished; yet the picture remains 
the same. These measures have fail
ed to check the process of greater 
monopoly in land. According to the 
first estimate, ten per cent of the cul
tivators and according to the
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five per cent of the population, posset 
one-third of the area under cultiva
tion. An insignificant area between 
10 to 15 per cent, of the acreage be
longs to 3 per cent, of the cultivators 
according to the Rural Credit Survey 
and, according to the Agricultural 
Labour Enquiry, 66 per cent, of the 
population. It is an indication of the 
increasing concentration of land in the 
hands of a minority of landowners. 
Hence, there is the necessity for the 
abolition of the landlord’s grip over 
the land and the distribution of the 
surplus land over a specified ceiling 
to the landless peasants. For the ful
filment of this purpose the ceiling too 
should be so fixed that the land of the 
working holders is not touched but 
the land of the non-working holders 
should be taken and distributed.

In recent years, eviction has taken 
place to a large extent and nowhere 
surplus land has been distributed to 
the landless peasants except in isolat
ed cases. Apart from evictions, small 
peasants are losing land due to the 
credit crisis. In order to get credit 
they arc forced to mortgage or sell 
their lands and the mortgage property 
is seldom restored. In consequence, 
land is passing out of the hands of 
poor peasants and getting concentrated 
in fewer hands, in the hands of the 
large land-owners including the top 
rich peasants. Hence, eviction under 
any circumstance should be prohibited. 
Small landholders including those who 
cultivate the land and share-croppers 
should be given permanent and herit
able rights in the lands they cultivate. 
‘Small peasants owenrs will, in the 
immediate fauture, from the main 
body of cultivators’, observed the 
Planning Commission in framing the 
Second Five Year Plan.

13 hn

The Planning Commission further 
maintained that “a rural structure 
baaed on peasants owners can neat the

requirements of food and raw. mate
rials of a growing national economy 
only if land is used with care, the ad
vantage of cooperative work and orga
nisation are fully utilised.........
Hence, whatever might be the decree 
of achievement through various mea
sures and projects, no structural 
change in our rural economy has been 
brought about. The Fourth Evaluation 
Report on the Community Project had 
to confess it.

It must be recognised that so long 
as the peasant’s purchasing power it 
looted by the trading monopolists 
with the full backing of the 
system, so long as rural credit is con
trolled by the professional money 
lenders, wholesale traders and Ug 
land-owners, and so long as the ope
ration of the Community Projects and 
National Extension Schemes remain 
vested in the hands of die-hard 
bureaucrats, the desired goal can 
never be achieved.

The amount of Rs. 565 crores ear
marked for agriculture and community 
development under the Second Five 
Year Plan is a sizable fund and can 
regenerate productive forces provided 
they arc spent in a rational mannef 
under the supervision of popular com
mittees. Our country is facing an 
acute food crisis. West Bengal, Bihar, 
Eastern Uttar Pradesh, Maharashtra 
and Orissa arc facing famine condi
tions.

Shri Ranga: Orissa also!

Shri Haider: Our country is expect
ed to import 3‘ 7 million tons of food
grains this year. The Foodgrains In
quiry Committee is of the opinion that 
imports to the tune of 2 to 3 million 
tons a year will have to be continued 
throughout the Second Plan period. 
This is a dismal picture of our food 
position.

Our irrigated area in 1955-56 was 
only 7 4  per cent of the net sown arta, 
whereas the cultivable land at tm  
disposal la nearly 380 mSUon acrta •*
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toad which may produce large quan
tities at food-grains if they are re- 
ctttfted. Hence Government should 
b y  their beat to irrigate thoae land* 
by minor irrigation projects and by 
reclamation works. A major stride in 
agriculture and food production is 
necessary to solve the food problem. 
Therefore the Foodgrains Enquiry 
Committee again emphasises on the 
role of the minor irrigation works both 
in respect of new canals and tube 
well irrigation. It has also been 
found that the irrigation potential is 
not being fully utilised by the farmer 
due to prohibitive water rates.

West Bengal is facing an acute food 
crisis, but the Government is callous 
on this matter. Criticising the reac
tionary and anti people policy of the 
West Bengal Government, the ex- 
Minister of Justice of West Bengal, 
Shri Sidharth Ray remarked:

“1 am afraid that instead of 
taking an objective view of the 
matter and dealing with the pro
blem, affecting our tillers of the 
soil in a practical manner, the 
party which happens to be in 
power prefers holding fun fares 
and exhibition in the name of 
Kisan Conference where not only 
lakhs of rupees are wasted but 
where klsans are conspicuous by 
their absence.”

Shri Raaga: Lakhs of them are
there.

Shri Haider: Hence my suggestion 
is that when thousands of people are 
coming to Calcutta in search of jobs, 
when thousands of people are wait
ing.........

Shri C. K. Bhattacharyya: On a
point information, will the hon. Mem
ber kindly say whether these 
lakhs of rupees were spent by the 
West Bengal Government?

Shit HaUer: This was read by the 
ey-Minister of Juatice Shri Sidharth 
Shankar Ray on the floor of the Assam- 
lily. I have only quoted a sentence

from the statement he read in the 
State Assembly.

Mr. Depvty-Speaker: The ex-Min-
ister had the privilege of making a 
statement after his resignation.

Shrimati Kenuka Bay: Could that
statement be considered here? If SO, 
others could have brought up many 
other things.

Shrimati Benu Chakravartty: The
hon. lady Member herself brought it 
up, I think.

Shri C. K. Bhattarcharyya: The in
formation that I asked for has not 
been supplied.

Mr. Deputy-Speaker: The hon.
Member shall have to be satisfied 
without an answer if the Member to 
whom the question was put if not pre
pared to answer it. I cannot force 
him; nor can the hon. Member him
self. We cannot force any reply.

Shri C. K. Bhattarcharyya: I submit
to that ,Sir. But if he does not reply, 
we can draw our own conclusions.

Shri Haider: In this connection I 
would like to mention that the Confer
ence which was held at. KakdwijMft 
in my parliamentary constituency. The 
Central Food Minister was also pre
sent at that meeting. The ex-Minis- 
ter of Justice also made it clear that 
if the money that was being spent on 
these exhibition and conferences was 
utilised for minor irrigation works 
the peasants' lot could have been im
proved. But the Government did not 
take up those schemes and for their 
political ends they hold such confer
ences.

I would, therefore, request Govern
ment to pay a little more attention to 
these minor irrigation schemes and 
also reclamation of land. In this con
nection I would like to mention that 
nearly one thousand Central Tractor 
Organisation workers have been on 
strike for nearly a week or two. Gov
ernment claim that by reclamation 
work they have reclaimed nearly SS
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lakhs acres of land for cultivation. 
But I cannot understand why certain 
amenities which are demanded by the 
workers are not given to them.

When thousands of people face a 
crisis, the immediate measures that 
the Government should take is the 
grant of relief, test relief, agricultural 
loans, distribution of seeds to the poor 
peasants. But what did the Wtest 
Bengal Government doT They wasted 
so much money and rice though they 
restricted the consumption of rice in 
hotels and restaurants. In a Kakdwip 
conference, it is reported that they 
wasted food which can be sufficient for 
about a thousand people. It is also 
reported that one thousand delegates 
did not turn up in that conference but 
food was prepared for them. When 
our political leaders instruct us not 
to play politics with food, I also 
accept their advice. On the other 
hand, I request them not to play poli
tics with food and gamble with it as 
the Food Minister and the Cabinet in 
West Bengal had done in the recent 
period.

Shri Banga: Mr. Deputy Speaker, I
am rather surprised as to how it is 
*iutt we are thinking in terms of a 
great cnsts on the food front. Between 
four to five years ago, we were told 
that India was going to have a surplus 
in food, especially on the rice front. 
Therefore, we were asked to give our 
consent to a Bill to authorise first of 
all, the Bengal Government, and next 
the Andhra Government and also some 
other Governments, the .freedom to 
export rice to other countries. What 
has happened within these four years? 
Why should we be faced with such a 
situation in which the Foodgrains 
Enquiry Committee had warned the 
country to be prepared to import 2-S 
million tons of foodgrains from abroad.

This is an important question which 
we should all address ourselves to and 
try to give an answer. We cannot 
afford to do anything here and now but 
we have got to think about it and the

Government should give sotne OMri- 
deration to it and place the necessary 
facts before this House and At sour
convenient hour.

One of th* many things that baa 
been responsible for this growing 
trouble is the unwillingness of the 
Government and the other parties la 
this country to deal fairly with the 
producers of food in this country. 
Asoka Mehta Committee has suggested 
to the Government to take early and 
definite steps to stabilise the food 
prices and assure to the peasants the 
payment of remunerative prices. Gov
ernment had made so much on the 
appointment of this high power com
mittee. The Ministers, one after the 
other, who complimented the Chair
man of this Committee only say thal 
the Government was still considering 
this major recommendation of the 
Committee and that it was not pre
pared to come to any conclusion so 
soon. This proposal has not been plac
ed before the Government only in the 
last few months. It has been before 
the Government for the last 12 years, 
to say the least. There was the V.T. 
Krishnamachari Committee which 
made the same recommendation. 
Afterwards, there was the Agrarian 
Reforms Committee presided over by 
Kumarappa. That also made a simi
lar recommendation. The First Plan 
also envisaged the possibility of fixing 
the remunerative price level for agri
cultural products, especially food
grains. I can go on giving details Hke 
this. Still the Government is unwill
ing to come to this House with definite 
proposals in order to establish the 
necessary machinery to assure our 
peasants remunerative prices. It 
speaks very badly indeed of the states* 
menship of the Government 

Secondly, several new campaign* 
have been inaugurated in the recent 
past in order to discourage our pea
sants from producing more and man. 
I do not know who inspired them but 
unfortunately a fear has got into their 
heads, in the minds of the 30 cram of 
our small holders out the M crons of



people In India who ue all depending 
an agriculture, that their holdings 
would not remain in their possession. 
Various schemes have been propound
ed. It was said that a national cam
paign was going to be inaugurated in 
crder to persuade our peasants to pool 
their lands to what is known as a co
operative tarn. We know how per
suasion has resulted in so many other 
countries about which our friends here 
to my right have been very keen. We 
know how it has resulted in coersion 
in actuality. Even recently, one of the 
leaders of the Opposition Party told' 
the country that if a majority of the 
people were ta be willing to go into 
the co-operative farm, the majority 
ahould be statutorily compelled to go 
into the co-operative farm.

Another campaign was started that 
they would persuade our peasants to 
place all their lands at the disposal of 
the village panchayats so that the vil
lage panchayat will become the new 
landlard and all these people would 
be made to work under the land
lordism of the village panchayats. My 
friend who has just now preceded me 
was unhappy that the Government has 
not done enough to liquidate landlord
ism—a kind of anachronism of colonial 
economy. Is it not a fact that after we 
have gained freedom, we have been 
able to confer peasants proprietorship 
on tens of millions of peasants in U.P. 
Bihar, Bengal, M.P., Rajasthan and 
various other States? They are not 
satisfied with it. We are also not 
satisfied with it. We would like to go 
far ahead. So, it has been suggested 
that a ceiling should be fixed. It has 
been suggested by the Planning Com
mission and hailed by all the parties in 
the country. The question is this. 
Where is it to be fixed? Neither the 
Planning Commission nor the Central 
Government has been able to give a 
kind of assurance to our own farmers 
in the country as to where it is going 
to be fixed. Is it three times the basic 
holding or six times as later on 
thought by the Planning Commission? 
Or is it 8—10 times as suggested by 
the minority section of the Agrarian

Reforms Committee, to which 1 ay* 
ielf belong. There ii no certainly 
about it. Naturally, you cannot « -  
pact the millioni of our peasants la
the country, m such uncertain circum
stances, to be very enthusiastic about 
food production and more more of it.

Only last year, West Bengal some
how or the other seems to have influ
enced this House in a very qimt 
way. We were told that the prioci 
were soaring high. So, the Finance 
Miinster was in a fright. He issued 
SOS orders to the banks not to release 
any fore funds and to withdraw what
ever funds that were granted ‘to the 
dealers, factory owners and some 
landlords also in West Bengal. Just 
now, Shrimati Renuka Ray was teU- 
ing us how all that terrible price 
crisis bordering on famine was staved 
off. It could have been staved off 
without the Finance Minister coming 
unnecessarily into the market and 
frightening people there and with
drawing the credit given to the food 
market The wonder of it is that 
instead of worsening the situation, 
the crisis was overcome. Why? Only 
the other day, the Prime Minister 
was saying that he was not prepared 
to agree with Shri Asoka Mehta is 
suggesting that we should be depend
ing upon imports all the time. He wai 
also confident that very soon India 
would be able to become self-suffi
cient in food. I am inclined to agree 
with him, especially because only 
four years ago we were more than 
self-sufficient in food and it should 
be possible for us once again to 
Bchieve that position. The only thing 
is, seasons must be favourable and 
the policy of the Government towards 
the peasants must also be reasonablê  
liberal and statesmanlike.

In regard to these, one is under our 
own control, and that is the policy
of the Government It ought to be
under our control. Unfortunately, my 
hon. friend Shri A. P. Jain, who has 
been saddled with this very onerotw 
responsibility of feeding the people
without at the same time starving the 
growers of food, is not in complete 
control of all the social sectors tint
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ought to be controlltd in order that 
this situation can be controlled.

fifar, the Asoka Mehta Committee 
(aid that we should import two to 
three million tons. Where does the 
truth lie? Somewhere in between. I 
do not really think that the Govern
ment has got full information of all 
the food that is being produced, con- 
■umed in the production areas and 
the surplus that are available and 
going into distribution in this country. 
Iftenfore, better statistics are needed.

Supposing we have better statistics 
and we find ourselves in not such an 
unfavourable situation as we think 
that we are, then what is it that we 
have to do? One or two suggestions 
have been made, for short-time period, 
like the development of minor irri
gation works, tubewells and all those 
things. Do all that possible you can 
in that directibn; but, in addition to 
that, let us also go out of our way— 
it necessary, set aside all considera
tions of prestige or face—and assure 
the 200 million small holders in this 
country that their peasant proprietor
ship is accepted by the Government, 
not merely as a matter of concession 
but as a matter of part of their own 
progressive policy. I would like the 
Government to make it very clear that 
peasant proprietorship is not consider
ed to be standing in the way of de
velopment of a socialistic pattern of 
society.

Sir, the Government has so far re
cognised the existence of two sectors 
—the public sector and the private 
sector. I would like them also to re
cognise the existence of a third sec
tor—more progressive than the private 
sector, and possibly more useful and 
more progressive too than the pub
lic sector—and that is, the self-employ
ed peoples family column. This is not 
only to be confined to agriculturists; 
the four crores of people employed 
In our arts and crafts are also self- 
employed people. There is not much 
•cope, that need to be talked about,

for exploitation in this particular 
sector. There is uttermost possible 
decentralisation in this. There is not 
much scope tor bureaucracy also to 
play upon the credulity of the masses 
and exploit them. Such a sector 
ought to be encouraged and better 
developed.

Within that sector, Sir, the peasants 
form not merely the fulcrum but also 
the major portion. These 20 crores of 
people to be given that particular 
assurance. Till now that has not been 
given. Unfortunately, the Government 
has been quite willing to give various 
assurances, to the private sector. Hie 
Prime Minister and various other 
Ministers also were too anxious to go 
to Calcutta or Bombay, go to their 
conferences organised by different 
groups—in Delhi too—give them all 
torts of assurances, invite their co
operation and be extremely careful 
not to abuse or accuse them. Only the 
other day, the Prime Minister came 
to this House and announced conces
sions to the textile millowners because 
they were badly hit. But what were 
the Government doing when our 
peasants were being badly hit? What 
arc they doing even today?

Sir, I am just now coming from 
Andhra. I can assure my hon. friend, 
Shri Jain, that lakhs of tons of rice 
are lying with the growers—this is 
not the state of affairs with rice mil
lers—waiting for somebody to buy. 
Th» rice millers are not prepared to 
buy because they do not have money 
to advance to the peasants. The rice 
millers do not have money because 
the banks were ordered by the Trea
sury Benches—it does not iratter 
which particular member—not to ad
vance any money to the rice millers. 
Even If the rice millers buy rice with 
their own resources, there is nobody 
1o buy from them.

They say there is crisis in Bengal. 
They say there is deficit—we are not 
allowed to go there. My hon. Mend, 
the Deputy Minister from Kerala State
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My* there is deficit. I do not know 
what is wrong. I think they do not 
iMffl to be paying.............

flfcri A. F. M b : We have already 
bought two lakh tons and paid more 
than Rs. 8 enures.

Shrimatl Benu Chakravartty: There 
ig more; let us have it.

Bhri Ran*a:*There is very much 
more. Therefore, what ought to be 
done is for my hon. friend to revise 
his price structure and price policy. 
He made a sensible statement, if X 
may venture to say so, last time when 
he said that unless we are prepared 
to pay a remunerative price, a decent 
price to the growers, we canont ex
pect more and more production and 
ready response in the supply of it. He 
only said that, but he is not prepared 
to implement it.

So far as surplus production areas 
in Andhra are concerned, Shri Thiru- 
mala Rao has already made a very 
sensible suggestion. I made that sug
gestion last September, and I was 
taken to task by this Government 
saying that I was going on a war path 
against this Government. What is it 
that I have said? Let the hon. Minis
ter go into conference with the 
Andhra Minister, not only the Andhra 
Minister but the Andhra Ministry as 
a whole, and also the millowners, 
growers and their organisations 
including the organisations propped 
up by my Communist friends, and then 
come to an agreed conclusion as to 
the reasonable remunerative Diic* 
that ought to be paid to the growers 
The price that is offered to be paid 
now is not all reasonable, nor does 
it cover the cost of production.

I am glad that recently my hon. 
friend inaugurated a kind of a semi
nar here, for which I had been fight
ing for the last six years through the 
FAO Liaison Committee. I certainly 
hope that with the help of that parti
cular seminar my hon. friend would 
be able to—in consultation also with 
Shri Krlshaappa who presided over

an abortive enquiry that was institu
ted by Government in regard to east 
of production—come to certain defi
nite conclusions as to the cost of pro
duction of paddy, rice, wheat and 
various other crops. Based upon that, 
let them fix the price to be offered 
and not any arbitrary price that they 
think of. That is how they should fix 
the price.

It is not an honourable thing, a de
cent thing for a responsible and de
mocratic government like ours to say 
that we have fixed a price which is 
the average of the prices that have 
prevailed in the previous four to five 
months. In an emergency that may 
be excused, not now. They are conti
nuing that emergency policy. I would 
like them to revise their policy.

Sir, there are very many things 
that I would like to say but I would 
like to obey your mandate and, there
fore, all that I have to say in conclu
sion is that, if only the Government 
were to take their responsibility to 
our peasants in as serious a manner 
as they have been trying to take their 
responsibility towards the private sec
tor and the public sector, I feel con
fident that within the next three or 
four years—before the next general 
elections—it should be possible for 
our country to be able to say that it 
has become self-sufficient, that its 
peasants economy has been stabilised, 
that its peasants are happy, that its 
peasants have got an assurance that 
they are masters of their holdings 
that they will be allowed to remain 
in possession of their holdings, that 
they will be allowed to encourage and 
strengthen themselves and, also, that 
they will be in the enjoyment of what 
is known as a remunerative price.

*r "Fr vr

•ft f*p u n W i *  *1r urc
\ 'ft  I ?rf«PT
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$ f t  « w  *ra, f a f r  irrer, art p r o  
> r  *  iro % w $$, w  *rair
f  *5 5 rasr*if i f t r i#  *$s ir
v r * t  %, flffvr *i d̂ w t  « m  »nr
$ f t  3ft fJTT* ft f lR  *  tr t  far i t o  
i t f r  Vff jft p ru t  « < « t *
Sfftr «j*tr WTfOT ST 'RfWT T9 ^
f t m f  v t ^ fr  itrara $  # i  forc, 
fair* *  5* s w  f?w sre*rc t o  i 
«r$ ^Ff « $  f t  f irc rf w k fira slt * r  
frvrnr w  t  3 *m  wrat *ftr
f fs r ?r *rnp«r $, ^ ft?r 3*%  o tt
#  i t  m  $ f t  ?KiFR *> sfr ^  fsrwt- 
5Rt t  f t  *TPTfrr^m S, i f t ?  M, faiPT 
Tfcftqfir *  Hnft apT r̂PT̂ r snrraT 
stPT f*F ^  ftsifjr W *ii mu TT lW, 

3*T fsiriRRt TT Ft3%
rr ^  ^  i fg?r

% f  5ft q fc *ftS f ,
ftsrvstrt* frrtff ^  T tnrramar 
si^ ^ , «i<s) iftr {MiO w f  ft
TFT *̂T «toi '9*11̂  fTT’fi
5*rnr ^th strtt  ̂ i % fircijir
f t  MKlT ?rwi f t  ff,

5 f, m #  « im iw  < 
w cti j  f t  ^t ft ffir i r t  'j.tiO irc^

* ^  ^t#P5 far (jltf 'Min t  ’S'W'i Ŵ T <jt 
inPUT  ̂ *ftr $<<iO 3ft iptwt  ̂ 35 
$PT $  OTijft t  I *W lit *̂TTT SHTTT 
*Ht 4t  ̂?*pr Jnif Tt jt rt   ̂ Pf 

sft ^tr <m ^  o trw  
«i<f tt 1 ^ t «rftft«rfir *rr «frav 
«rr N̂ft <rfrf?«rt?r fcrc ^  qr, 
tProiH ^  J fT^^rnr
«H« t̂ft ? 1 mr ar ■rt 5̂5 ju r 
lit lit jw  #f^ ipr ^ i( l t o t   ̂
smw »Wt  ̂<3? W ’n ir^ ft  
(  iw prrft hwk Tt *fk m̂r iftr 

w  Pmr Tt <RWI HT*nT 
% fW fare TfTT ^iff^ I

#  * f r  It «***r vm fr ft, <«$ ftw <
It 7*ift 1
^Pft >15 «nr mw | % «m f»  
|T*r»»t^W  TW «FT T? #ST

P f * w m f | » r t f w t  ^ * n R ^  
31ft n r?  if  3 < i# f t|  aNrr f t  «w  w  
p i r|  lit  fRTO  >^*r >nw 

* !ff|  1

^ e r t f f^ ir  *ftr y f f ^ s r t *  
a r # i r f t i t f f t  

w fir *r r r t frqisft ?at|
■ft ^ t B w a w

?rair itift t  *it ^ n^it I  1 
>Tf[ d w (  v f v t
q»ift 1 1 ^it ?rair ? ? rj qfc 

iff m »fft 
?f f̂t f t  5? P?«fmv  ̂ Pr5it t. 
3*^  im> 'ift ®TM  ̂ P̂T 
f+ flu l T t  l̂ > ?»T # ?  f^ T
lit  VT ^tnt T t  OTT IR T R  T t  
’ITO * flT  I^ IH t  W  «lH »ti TT^TT 
'TCTT I

vm  ^  iw t  % f t  T h f l f^ R  
t  sffT W  «TRT lit  w  ^ <ft 

6̂1*11 *RT ̂  I TT 5R9t F ift <TRT litT
<r ^  «mr ^  ?  *nf t  ^ f f t  
f t if t  t  «rm t , t irsn l ^ ft 51̂
fTWT T *1111 TO *Ft aift TI tTT
ft^t ifftr* fw m  i  t o  | iiK

P̂ft UT *TC ft^t ^   ̂TO I  I
w  irt? if ’n r t r  w»nit 4 pnt 

3|%SET *f f̂t 4KIWV TT THT 
t, sfsT f*rr t  1 o t « w  # w ,  9  
wn% ir t r  w » n * r w w

t̂ ITfB Vl+ftd WJT ^IfJT j  *frc 
^iruT^& ^it f*^.r<
liwvimir^ trf’rz ftfb rr’ft^  <rft?r 
w  i?v % wnr {  titr ftw % 
*lfW flW ■d'Mltit fl r t M
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fflfh  j ,  W  WJW W W  f W
•wfiflt #<ifw to* * fin* «fnft 
f w  75 i*f, jywr
w  «m*5t ^
«KT 1if5JT I  I
If f  I t  HT (t fTTT —ff«r (PUT TO
«w*r * rt *t «ntm fcasnft
<taT <rr* 11 $  wiprr j  f t  w
«tt*TWTT I

*W *[*T STTCT ?ftr 7T 5T»TT T*T, 
<frfr, «WT »fk TOT 3?lTC*f £
3 fMtar TT^T I  i 4 i$r
*r*rltwraT 5 sifrTc ’ftft 
fft JJJlf  ̂3ft>«i «ft <lVl f̂ft Pr̂ TB' 
*t*t % % *5?r *rfw f  i *r$t $ 
wt’T w  *rer §  Pf ^
H*TR *TT <r v r  vt ?
?TOT m  iw fi V f*R ift *0i *̂ T 

i ? m  t o  *  **ft <pt $  * t  t
*f £HK <5T T  OT <$T ■aal’i ̂ t oa(41 
W f  9ft fTCT? $5T WIT *WT TT
3?r *i  ̂ i q̂ n awtt qr t ’tst tt 

WctT | *ik ^  «n^r <r ^  
îi t̂ xtipnx <*? *mrr  ̂ i

v rtit w r tt w r «Rtsr frypr f 1
5fft>«T ?PPf ^  TT, *TT

*tt ft#  $tft faq% w mw
fî TT M«fll  ̂ >3*T <̂tn ?jt v3H TT
vdrf m r fm  mfftr'f % tth r̂tSt 
t? stmt 11 fr*r <ft 3 tppsrar 
1>pit *tr farcr t  *f <i«iWe.  ̂
wrar *tt f r  i *u*re, t w a  ^  
•k(l< c[̂ > vxtv ^  dm  ^>pit r^i«it 
%i f»rcr «nf<wt t  'to *?t i

gtj *r? »ptt it  
fir jj? taw  ^  jr fW  «rr i ^  ijv  
V̂ RRT ^ m w  ?r f̂t w  t̂ ^FT
<H >?V V flf If ?ft *rfw «TT I 

^ ff %*$TOIT ^ff 
f«PW&T#t |f I S’tTHTCT̂ q ,

(  fv  ’to t nrrjr #  r{
♦  Trt « rtt # ( 5P»t W  ^Rft t  I «fr
>rf funr ̂  «npft *w nrt * t  ^  i

T ^ tf TOT W»T 5Rftt ^  W
t  w h ^ s^praT % « k  <a i w

TOfe « I«H I ^  ’TT »tWi ^  ’I ’Wt 
^ T  Menl ^ I 3 t I ^  sR1 Vt 1RV 4|Jf 
f W t  t  *ftT iHR f*T5Rft «ft I  ?ft
^ _ _ ---- -----  »s «*■ **> *v vT O  SfPTTT ^m*T T ^T VlVlSfCT 

It  «ftT3WTC 
■*ft ^ w t <n ,̂ inrr *rr *ft *rft ♦

^  ff!T TT^T M*̂ ll 11 3 *!ft
^  f»w »nfarf ^  n^r

sft W IT {jl4>tl M<al ^T tR Vt 
'Tff f*t«idl ^ I A J(0FIT ^ iqciI ^

f¥w T?R TlT ^TtqH  f*T WT |  ? 
^  *mr Tt r̂-rf ?r ^rs \
jt? 5H  ^  ft  ^  ^ frff em m  
?tfi t o t  &

^ r  srTTj?r? i tq^-T w f #  
H T If r ^  5Rr? w  ?t<t ^ ?T !Tfw  
\o  5IRT JJT a t <W  k^jjt «fK Tvft 
* tft ITT ^XI? ff vr U fa* W IT  
?T srnrr t  I #  =5fT?5IT I  ff. ?R+IT W  
WTT tiTR ? K  sfT»r iT'r I ’ 3T 1 p  HXl? 
| ,  5ft Prsj? JtT 5HW H m  5 *flT 
farc «r pr<r sr̂ d!' ••if f  i ^  f̂ PPT 
^ fr *nm?t wt |  ^  <k
jmpffiT. sfrarir ir.q-: ?n=rr ?t T p t 
% i ^51 >r ?ifa3T <̂nn 
T f  ’cf^ ?*nrr t o t  # f̂ frr f̂nn
•I^t %fTT ^ I

5̂1 ?TV ^T TT dRn ?nr f*T5T?IT 
t  ^ T  5W 'T t̂ f*l«1oi ^ W  >St 
Kft WTT ^  I !3ft «r1»rp WTPTT |Jn t 
??t #  ^ jit fftr ?r T5R  

vrf*n> srsrr
^?wt TT f»TTOT t  :3^RT ^ JJT 
«*jf«fcf , fff  TC >ft WTWT HfPT 
ft5rr^T%  1 w^r|TC5«rr?r,
ftrlr  g w * r ^  w ifw  ^
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frsrr *pjt |  i # r  m r *?m w
VfiT *PT J6M <TT tK +K  ^ VK *TRT Tf
t o t  <tt f r  s*r fiswr *«r i
W»ffa T'fit VjpTS fv ^ rt T O * # 
TfrV!>r ’TT f r  ^TVt ^TTT fjR’ TT fclT
a n w  i Mftnr ^»r gtwiq % t o  
«RPT «r?m t f r f  ^ft «r*ft
v t f  smr vivm ft ^  fWl- S i
OT 9  'TT*ftfiW <RT t
$  fa  -35T^
#  tfr 3ri <k ^  ?t * ?n ^ ft 
# ir iT  n  « t o  *  v s  w  Pnrifer 
«fr arrcft t  *  t o  *pt srr $*rj 
w r fc, 3 *  *  «pr V fi^TR »r ?r*r 
TO f & i * m  ^ t o  fsraTTOT 
f r  t>tt sr>rr $

*rtw t o  i M  i *tc* tt

V TT̂T ?T ^  *Ĥ iT 'fiW ^ I
'5WTT stiy * r  trvm  «r t o  

ijfim r t t  »w n <ro TtTT swst
nrrf w 1 1 ^  <rc *r * t r - t o t

livfliQii jrWt f  m  ^T e ijr  if 7R
w i *nrc t o  irc ^  w  st *nr it* 
?pe*r *t t o  ?mt arr^rfvRiT *t 
wir ffcft i t o  ? r  <j*r

f̂ RT T t ft  % ^ ”1 ?, Vi i 
<TT 9fT? *rri *TCTTT> T O  Hf $ I 

1$T<TC 3fT arrfW T t, T O tf
gyvt w u P K fs ’rw  w s t  t o t  aw
>ft 1% f(5U  f t  ▼TT T O  f * T O I  * t
t o  t o 11 ■lirt'fT
TO  ?pt ^  f^Ri t o i  11 » tto  w  
Vfarr T̂TT *  TO ft sjvsr I  sfr TO % 

^  % ^Tt ^  ST
?r ?  % îfr«r s m r  ^  ?  i ^ spt

it? n ff $wr 3TRTT % f r  ft ĴTT 'W 
wmr t, feHT «r*r spmr t, pRpft 
^sft ^irat s  i sro ff vr insra- ^

Wk SfT 'T7 #S TT JfW >P7
^  | l ja m 'l l  T̂̂ TT g f v v f t ’R ’N t

wr t o  ^  emefl- ^  | ? « w * » n t  
qw  ftfinr Trwff #, W n  fiRrt
#  <5w (  j t  t o  t i  i
f?HW wr nff r ft  w  ##  ? nft
W’T w  VT JH# I  ? ^
v#»m vT>«^t5irv5T^| fT ^ r v a n t  
^  ftwrr ^r Tifr t  'rf^r *nft *k

TO f  I Tt 5TW ftpRTfff
w  t o  ftcftarr TO<?t #ftr?r jt? 
?rt »nt fs^w iT  «p ^r T tt f firariff 

5TTfrS'Tt'#ft'T7^'f i ^snft- 
^rair hV *rgt % i c ro
HfH *̂TT 3f^f +<*11 VN ^it p” |

VWT T fcm  rn TrTff fk%TK
^ t t  ?r?r sftr ??r v  ?^r fgFff 

a ifT T tw  ^ fr  srw 5 ,
'i'l+t giin <tgd m<'k  fft snrnfV i 
5»r f ^  srr -3̂  ^  %fT #  t o  ft 
^  T̂PT̂ rr i

m  t o  m  *r ft r ft | i
f ’jfr TO 'TT'E ■vff WTW ETO 

VTVpRT ix.il îgni  ̂ 5lYT ^  fti"ijs»i

^  t o  t  i fftwrr qr itt ^r
7TOTT t  'TmrfBCTTf^^ETO 
T̂ 7?T T̂rTT | I arfft ^  R W lt *Pt TO

ft »r ^rtPTt fip |w iH ̂ r q^r
^  t  I 5*r H fe - .
fTOtfr «Ft I jfr sTfT 5^

WT 7!fTy>ft4|rr
^  ?  i v i  ?nm *rr # 5n>r
f<nHH>i VPT f + t iH I  W  tR T 
^  f̂ TT %TT T̂'TT ft, tTW-^m? 
®TT?T ^  STT ^T  ^  VT
” w®mrt ^  5  i <̂> to  ^  
>T f^ T*t t o  It i ^?rt T t  t d k  
»# T  TgJT * *  »n*ft fT TO 3o 

«rr i v j ^R3T ^  5 ; w #  «rc
#  t o t  mr JTpft ?o v
vfUr frftr t o  Pro i ?»r *  t o  sw  
f r r o f  $xm r  t o t  <ftwr
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?>n «rr t?t f  i 'tfsft <rri%*rrtt *  

w r  3 TO R  * ^  i^tpt Pptt «rr ft: 
xm fort freftr | f  fo M r  m
»FIHT? WfT f»R 3TR ffl *rRrrT**T*t 

^rft? 5J»? ?T77it I ITfft 'TTfa’ft 
ffPTSpT *  WIT *  Wf 5Tff TO T TjTt ft ? 
*rrfi jfa-in i  fc r^ r i^Rt f?*»TT 
fiiWRfM H for iUfTT ft *f|T **T *F 
w  5*r rmr % farr for r̂raf "r * r * r  
”t *1 <T IT TT WfR T’T WTC 3TPrr
■^rM I

*f ^ft S>Y>R «ft% OTT -*i nit 
Wtfr ^ R

jp ft ^ tft S^FT fipJT 'TO* 
W»r tft ¥? I  I ■! m̂ TTT

mnm
TnrsHi^Tf^'3»PTW|?rTft i ‘ k w  
T t ^ W T  srfMT e jir  ?RT =!TTf?R I 
fo»lR (R lt HKrfta *R R  q?t t t tfH  
$ %fl< HR %?. qgrl X̂ STf |[T SfpfT ft 
fo  f *T ?fcT VI <TO$t ?TVt 5̂T?T5ft % 
W  <TT % 3TR % fa* fî THlr sft mfotf 
?RWT *T ^TTT f%m 3TR, 3*i4  ̂
tjR T  3TTO *ftr f*TS!Tt,
afŷ  *ftr iff  wrfv fir Hwrgn 5*6 <.
?H TT MisJ "?RTC>T IW T  
W ifr WRt iwt'i’l <?T jffr f*T ipST ^
snjfe M r  ft i ifr *frc f.?, 
w fW  m  3M^m~i % sn* s r r ,  q*<B- 
$I8B *iCT P R  T’R  *r ^  T R  

. ^tr ^ r t  ^  ft i ^ir *r 4 h k ,i 
n H  % fsR 5*  * fw  * !R  3SR 5f t  
ifir  fcnrcf T t fa *rf, mz, trfc 
•ft gfww JRH *FT?ft ftnt I 
^  O T -p p ^  Tt S ^  pRift
^  % w rm  ^  i r  v t f  5^tt 
anw  ^  t  i w
Tjfrtt fW  i w f  * v f f  ^ fw r?

^  f t w f r  ^  a t  ang; f w r  ^  arWT t  
iftr  w  v *  % m r ifk  v t i m r

T i^ T  |  f «  s i f  ?TR  T t  5[W  V T  
* n r ^ t  T t  5THTO if ?lf!< ^ T T  T R  I 
f ’T |  f*F (RTT fiR H  ITR ijt?
TT (rfk 4 ft
«r? ? ?r?Tt vr «n?r i >rW ^
^  qf^^TR 3'TH^ ^  f  ?»rf*r^
t  isrgff H ?tt t? |  sftr ^  »r sr?xf ^t 
?TR7 t̂ w  rit ft i imr » r ^  

W  tPR fR H  TT VTT vp ft irrfw  
a R ^ r r  t V 3?ff?r ^ r r  ^  f  rfr 
%ar?r «rk irif*re n ^ f  »r ^

?Fft ft I ?R ?r7#
WI V *TT?T TT '3?TrW 93RT
^ T fr  i srrsr m & m m  ??r *m  <fr
ft 51T  »TTTR « t r  It v k  v « r
JTP=r VT '3rqT̂ T ^JR % fsR ^ftaT 

3 5 R  ^ R  I *R T  g»T WT i f t  =T
% ft ? f t r  ?t r  3«t  ? rn r <r r  i f t r
•i5% *TF*T T  3<*fKH TT <T S$RT »TT |R  
3Iff ?H3f f  q? Tffir I <Ti^ 
'T ^ w k  JTTSRT % ?m>n i t m w  
f » R  ftR S fi *T * ? ?TR  *< R  SR »ti^T  
JRRT ft I ?RT fR  35T TT 57»f
^ ib w  *ftr fnj3 •(ii'ii ft ^  

f t  f«P sR  f ^ t - f t  ?t 
m  JRRT5R ^  fftr ?SR PT fiOT S 
WTRfr»TT ^  I

Shri A jit Sinfh Sarhadl (Ludhiana): 
Mr. Deputy-Speaker, Sir, looking at 
the demands of the Food and Agricul
ture Ministry and comparing than 
with the demands of developmental 
schemes of other Ministries, I confoM 
my disappointment. I feel that the 
necessary emphasis is not being placed 
on the agricultural economy of the 
country, when it is itcogaiaed by 
now that agricultural prosperity alone 
can be the foundation of all develop
ments of the country, whether la the 
agricultural sector or the induatrial 
sector. There might have been a
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doubt at one time in the last ten jrwui 
ai to what kind of economy ii to be 
adopted in the country, but after the 
last crisis, I think there is a consen- 
mu of opinion that it is only the agri
cultural prosperity of the country that 
can be the foundation of the future 
development of this land Looking 
from this aspect, I would respectfully 
submit that I feel that the necessary 
emphasis has not been placed on the 
agricultural sector in our development 
schemes.

It would be conceded that today also 
agriculture continues to make largest 
single contribution to the national out
put and if we look at the pattern 
of living also, 81 per cent of the po
pulation live in the rural areas. One 
of the basic tenets of the policy which 
the Agriculture Minister was pleased 
to lay down in one of his * speeches 
is that the farmer should get a fair 
deal. I feel that is not being fulfilled 
and the fanner is being let down 
badly. What does the farmer want? 
He wants two things. Firstly, he 
wants incentive to grow more food 
and secondly, he wants means and 
facilities to grow more food.

Let u9 take the first aspect. Is he 
being given the incentive to grow 
more food? The main Incentive is the 
price. So tar the Government has not 
fixed a minimum price. Looking at 
the report of the economic survey of 
Punjab, I find that the net income per 
year of an agriculturist with a fami
ly of five from unirrigated area is 
Hi. 81'37 per acre whereas the in
come of the agriculturist with a fami
ly of live from irrigated area is 
Rs. 190*17 per acre. In this accounting 
of the expenditure, the report says:

“In these accounts, expenditure, 
in the first instance, is worked out 
on the actual conditions prevalent 
on each farm. Thus only the rent 
actually paid for land taken on 
tease, the actual wages paid out 
to hired labourers and the cost 
of manure purchased (if any) an

charged to cost and nothing it d e  
bited for the land owned, the 
work put in by family members, 
the manure (dung) produced by 
the farm animals and the capital 
invested in implements, livestock, 
well, etc.”

Taking all these figures, what i» the 
average income of the fanner in com
parison to the industrial worker? 
Here I want to put a specific question 
to the hon. Minister. It would be con
ceded that disparity already exists 
between the income of a fanner and 
an industrial worker. This disparity 
has been accentuated in the first Plan. 
It has further been accentuated in 
the second Plan. How is this disparity 
going to be removed? What is going 
to be done in the matter of increasing 
the income of the fanner and bring
ing it along with the income of the 
industrial worker? That is the main 
point. I submit so far nothing has been 
placed before us to let us know how 
the condition of the farmer will be 
bettered and brought into level with 
the income of thi- industrial worker. 
I am not against the industrial deve
lopment of the country. But I feel 
that agriculture, which is the founda
tion of our whole economy must also 
be developed.

I submit that agricultural economy 
needs emphasis and the fanner needs 
better protection. Therefore, the first 
and the foremost thing is that there 
should be an adequate price level, in 
order to give an assurance to the far
mer that he is assured of a certain 
minimum price for his produce. TOiat 
has not been done. The second thing 
is, not only there should be minimum 
fixation of the price, but there should 
be an assurance that he gets it. Tor 
that purpose, we have got the recom
mendation of the Foodgrains Inquiry 
Committee. The suggestion is also 
there that the trade in foodgrains 
should be taken up by the Govartl- 
ment. Ivan if that is not dona, wa 
have got the community d m lt fo u a t



■. * AHUL IMS Demand* /or Gra»ti 815*

’ -ii6*s m iU  the ambit <4 the activi
ties of the community development 
felpck* is enlarged and U they are 
ortrutixd with marketing of the pro
duce as well aa purchase of the neces- 
»ilie* of the farmers, then the agricul
turist will be auured of a certain 
price. When we have got the machi
nery, I cannot understand why that 
machinery should not be utilised to 
the maximum advantage. Therefore, 
my submission is that the farmer is 
not having a fair deal and no incen
tive is being given to him to grow 
more food.

I now come to the second aspect. 
What the farmer wants are the means 
and facilities to grow more food. Has 
he been given this? Here again 1 
would submit that we have not given 
him a fair deal. Lot us take the case 
of Punjab. 48 lakh acres of land are 
lying water-logged. My impression 
was that it is 30 lakh acres. Then, 
at one time, 1 spoke to the Minister 
and he said it is 40 lakhs to 50 lakhs, 
Later on, 1 was told, that it is 48 lakhs 
acres of land. Now so much of land 
is lying water-logged. Punjab has got 
schemes which will cost Rs. 7J crores 
for draining all that water and bring
ing ths land under cultivation. But 
the Central Government has placed 
at the disposal of the Punjab Govern
ment only a small sum of Rs. 77 lakhs 
for that purpose. My figures are sub
ject to correction. 1 submit that money 
should be made available to the Pun
jab Government so that the scheme 
may be implemented and 48 lakh 
acres of land can be brought under 
cultivation to increase our food pro
duction.

I find from a press report that the 
Chief Minister in one of the rural con
ferences had stated that Punjab is 
losing nearly Rs. 98 crores in the 
matter of food production because of 
water-logging. You can imagine the 
colossal figure of food potential which 
we are losing—Rs. 98 crores—for
which Rs. 7} crores is a very small 
amount which could have been placed 
at ttc tftapoaal of the Punjab Gov

ernment to implement the scheme in 
in order to drain away the water. But, 
nothing has been done. A very paltry 
sum of Rs. 77 lakhs has been placed 
at the disposal of the Punjab Gov
ernment.

So, my respectful submission is this. 
If we want to look at this problem 
from a correct perspective, we should 
really devote our attention to the ag
ricultural prosperity. I understand— 
here again my figures are subject to 
correction—that 9 million acres of 
land are lying fallow and another <0 
million acres of land are cultivable 
waste. I do not say that we should 
not have intensive cultivation. But, 
extensive cultivation is also neces
sary. We should see that no land is 
left waste. By giving support to the 
farmer we can improve the food 
production; we can develop the food 
potential of .the country. Only when 
we concentrate our attention on that 
aspect then, and then alone, will we 
have agricultural prosperity in the 
country. And when we have got agri
cultural prosperity in the country, we 
could certainly have the foundation 
for both industrial as well as agricul
tural development.

Take another aspect. The other day 
we heard the Minister of Irrigation 
and Power saying that there has not 
been a proper utilisation of the irri
gation facilities. Where does the fault 
lie? It certainly does not lie on the 
farmer. Here again, leaving aside for 
the time being the bigger schemes for 
the purpose of irrigation, let us take 
the minor irrigation schemes. We have 
got the Community Development 
blocks. It is a very useful machinery 
which can be put to the use of better
ing the condition of the agriculturist. 
Why not entrust all work to them?

Shri A. P. Iain: It has been en 
trusted to them. They have got allo
cation for irrigation and soil conser
vation.

Shri AJlt Singh Sarhadl: I was
looking into the minutes of the Sixth
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[Shrl Ajit Singh Saxfcadi]
Conference of the Development Cam* 
missioners. I feel that if all the 
schemes that they have decided upon 
on paper are properly implemented 
and the Community Development 
Blocks are entrusted with that work, 
India can be not only self-sufficient, 
but surplus in the matter of food. I 
disagree with those hon. Members 
who say that India cannot be a sur
plus country in food.

Shri B. 8. Murthy: You are right.

Shri Ajit Singh Sarhadi: I know 
that the Food Minister is trying his 
level best. But the Finance Minister 
is not placing enough funds at his 
disposal. Ftrom the report on Com
munity Development, which has been 
given to us, I find that the amount 
allotted for development of agricul
tural schemes is quite insufficient. So,
I submit that the farmers must be 
given means and facilities to grow 
more. In the matter of irrigation 
nothing is given to him. Financially, 
no support is given to him. In the 
matter of fertilizers, the situation is 
much worse. I am glad that in the 
matter of rural credit, the Minister 
.was pleased to say yesterday that a 
lot of money is going to be placed 
at their disposal. Here I would say 
that the machinery which should be 
used for this purpose should be the 
Community Developmnt block agency. 
Of course, I do not want to digress 
here. But I would ask: why not 
Community Development blocks to 
manned by men who know the feelings 
of the people? Why take people from 
the State Services or IAS? Why not 
political workers, whether they belong 
to the Congress or any other party, be 
entrusted with this work? They are 
the people who are in contact with 
the masses. They know the feelings 
of the people well. But that digression 
is neither here not there. My sub
mission is that in the matter of ferti
lizers also the Community Develop
ment Block agencies can be used and 
that a fair deal should be given to the 
poor farmers..

1 have one more point about Pun
jab. In Punjab we have got nwr— hntj 
waste lands. When PEPSU was not 
part of Punjab, there a lot of land 
was being reclaimed. The PEPSU 
Government were spending a lot Of 
money on reclamation. I now And that 
the scheme is absolutely at a stand
still; nothing is being reclaimed. At
tention should be paid to that as
pect. Means should be placed at the 
disposal of the Punjab Government 
to reclaim land and that land should 
be given to the landless people and 
Harijans.

I would end by saying that more 
attention should be paid to the agri
cultural economy of the country. The 
Minister should do his best and as 
much of the finances of the country 
as possible should bet spent for the 
benefit of the farmers and improve
ment of their conditions.

T O  *51 % 
tfofT T  % fo»Tt
H m  farfa n t % i
wifaT p  ’  s w t  itt jr  

m  t  *r m
Wt SHT I 3T

w i t  srra
sftr <THt 5T « W I  I »[* *r 5*TTT

i ? e , s p f  tfrqprrft- 
% w rc * fr  t f r  vm * *t=sft j t s r w  %
SfTT WTT V tT  *pff sTT?r % W f
sfanH  ttw % t o  war

tfTT felTF a* TSt
% I

n«rc ^tift pt ^  urarowT- 
firiT vtarc W  <f5t vt amr ?n r r

*  sro *  vo «[fs . 
vct wrrowfT qWt i w w
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% # T  fcff It 
y w w  fipir ww ?ft % w r ufav
lA  i  i *rcs5 ?rafa:
fT«ft
«W  fcff *  5Tt»T TO >Ŝ ,
< rw (l, j ? ,  iftw *ftr v fr  mfk 
^hsrf apt tff T #  |

JTTT «W TT V*T
<rar | i * t "toft * t

f a i f i t f f  tror* 1 1  Jjrta rf, sprftvr 
*i\t wre^r «ft

'Tfcrr | aw f o  sm t fcr h srfa 
irtff s ^ r  ^  *5T wt'Hrr <twt $ 1 

jrfit sr*rnr ipft fra  * t  h r  fa n
3TR <ft $  ThT <ftf<HOT *1  

sfm5*r ^r ŝr 5  veo ufirM w?ht 
ftirr i %^5rvoo wtaj) -jrti<5*i *f?r  ̂
% VT*T >T̂ t ■q«*1 t  4 fir  nRI% 
9T»T R ^ Wf STfiW
Tt «i<fml «\Uh fftT I *IM fctf 
art? fajftr *  5*  t| f  3*ra 
p r  w  wrsft t o  ^r ’epr’it vt ^ r
5ft ^  r̂a% cTl'i ^Prt m m

Tâ rr i ^ 3 R  i>t a m m
apt 5*T cft̂ T ffW t M *& | I

<fr •ftfev ■t̂ sR i aft Pf <rttr vt
W #  rtT̂  % 3% *?K *T=p TT
fireRT ?t I JHTT TPT <<rlld» 
♦Tl'nn l*wn'l SIPFX *M*1 ^*1

frt? «ftr <farrr 5ft3pr mfa 
m vft ^  *T̂ r 3ft?TT t| i xrra- *rcr- 
^  *  Sffa WTfiRr Vt ?V.f° sfoftffor
#  finsrcft t  sw Pf <flfszT w w r % 
M  ^vo« *5frthr ^t w s  ffwfr 
$ i fcrfta  fctfta  fcfi *  
tprftarr «nft *  srfa Htfisr 
* W h r  m  ifcitr 1 1  *nr3r ipr 
•St to «t  5^ | «ftr
iw  t  Tftvfr *  w ?r  « m  
m  t o w t  f?prr ^  ^ i ^  
a*»s«r ?  »Wt *Tftw vt sjtpt

f » m  #  W i£  <ftr w ? fw  
’m^tr j  | fa

^ ft  ^  t o m :  ^sft »rnnff
% V o« ' <K^Z ^ I T
»frf¥ *rte f#TOTR p n t ^ r * t  5M  
% * r« r^ it  % ^cni%«f*t | ^  ^  
Tf»»T<{t̂ H 3 fllfw  <5T fWT |  Pf 
0(1*11*1 jPimI %■ 3JJKT dm  44 
W T ^  T T  ^SFTTOT VT
i  >rfk ^  H ^ R T H  Tt
aft ft w  im  crt ^ rm  I
f% ^ c r  ?fk gsyRT^fiwrff 
J(?r f  % Pp tin l ^it S?H  >̂t 'STTV 
% ^tn^i % ?nft W t v t v^wi
*rfW  WRT^^TTPT ’FT f  
f ft f  ;35W  w t ^«ft ?t f!FT-
arwr f r  if f it  1 1 f?r if qv  
'fa r * fk  ^  t  ? fk h i | Pf  
ftpr *ft*ff v t w  RrsrIW »f ^ rw  
f*r% |  * m  ^t ^?ft w
V^vrw  fjpJTT t  I

14 hn.

jfKT <1 <.+(<. W t P W  ^ Wi<
s ra  fW nft *Ft f ir^ it  <nft »̂t

^  *FI SR̂ T fp n T ?f
^ ^  f̂r ^ w r  ?w It

*f»t <stg^ sr^ r fR ft ^ 1 wnr iW Rt 
?ncs « th  ^  ffr t  1

?TT7 ^  ^ ff SW5T
ip jfW  TTt ff WlT*i <MI>. f^ ^ IR

<jpfrtrtt M  ^  *flT W f
^ fTT *RTT ^ *ftT *PrTT JII5 % fV
& it 3  Tjf*r f lfw , *mn^t m  * ftr 

®*rrer t  • w f r  p n t ^ r if 
irr fd% fip rth r fc 1 > jf irw | ,

57ft?T $ <fa ift **r |  1
'p rRA  ip it  p r ^ r M f ^t «nFtr v A  
| (rfk fM tW w  w ifin r ^  if t r  w
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[«ft TOW]

fcr * s t * a n f r |« t  w t o r w w w *  
«rar n ff 11

*w  R m f  % w tw  v t 3r *frfW  i 
'rcaWt 

t  ftf*M mr t o  %*w n. 
i j*T  v t a  >ft Rrwrf <er ju t *  f w  
’ pit 1 1  ^  v*t» ifcfr
<tft | ftra% f t  tffa* *r * t f  w  
W*T «lff t  fcft Sffir <TC
v i f^  m M H  i?t i w  tt f r fa  TOft 
I  'ri’ft t^ t >m ?rt «hft 
$  *pft 3ift*r *n r  'TT’ft T’Wi wt 
^wt <r? »wr i «mr v m s t t m  y i  
w  to t  f t  ’i t  i **r w  « w f ?
* iw  arffa % v t ®?<wr 
^  n f |  i mK ^ r  *r 
*n r «n ^TOt v ftfr  ftm  amr tft 
wraSt vnff̂ T v t finrrf * t
STTCTC «W ^  f t  'TI^TT «fk W  
^oo grsfiir W T O W T ^ w rfta n w  
«ftr mar ;Wt fa fa  ^  t£t t  :̂ rtV
^nH i T^> JT*T T̂ f i t  f^'rii 
$fcfr $ I

% | fa  5RVR
TOWpft * €  %  

jrcr art sjtit 3 ftrrrf ifV^fr? ^ r r f  
* t  t ft  f  ^ U £\  srrjie<r % arf'tf 
art aprf  ̂ % 5Pnt $t «nrerr

xfr it 4? cronr ww <ftr *r ^  
w ife  w  ^  % ygg ft qi«Mtn 
«ffc *IfX  % sftff *ft <r? rrc $ fa  
vigPrit jr r ro  #  %ara- rr*r «hrI(! 
t f ^ f e f t * R f a t 3 r c t f t f t T  t ’FIT
% srarflff <rc w #  «nr ftaT t 1

*fT  «rTWET5ft*PT S T ftT T ^ W fe ff, 
«Rff *nft < r qntft 

flnt f t $  «n% | 1 « <<fr<. vt w  
«rtr s jk  %ftr fir t
«ft»r «fw  75r t  ’r r f^  mft:

fcu rfltf T«C 1WT r l  «T <Hn 
w W f ^nw nff «rt < rf ftniT iw  j

war 5̂  tt vtf ift inw
r̂r iiff| arpfrim*T^r5T̂  1 

^  r̂ i  ftrr? 3kt ««m 
| ft? P w  >r: f^ w M  %n
%«rwlr#^'Wt 1 <WWPTW| 
tfiF*rf*Hf«nr ^  swrr arw ? 
^  f^yr^ŵ rf»wl| .sfftrifh: 
wn̂ rtr 1 wrsrffif %3?iTVthiT 
TT% <IT ?W ^5 WHT

ww % wtjOtt yr jat ŵr
5Ĵ f arH 'TfrTT %ttK %% ^3^  Tt(
»n̂ r »wwr v̂pflr **nf̂  1

■afrsr ffc^STFT vf ^ n w ert" 
«fHPPT | i  Tt ^  TO
PrJTtrrnffarraTt ?w t o  f^ gw n  v  
*r-5T JR̂ ^  fen’ff ̂  *ik *rajff 

*t t o  ^?t ^  w a r
$ I aiw TO f'RH’fi H ^  MTOT *lff
!<m  ft; # srtn aft ir^

T̂ *T, ft v ^ jf *T5fr3TT 
ftnf^ITi JT'SST *5  ̂ I n * i i  *ftr TB 
'f'n «pr 3M •hI'V  ̂ T̂T +1{ T̂OT 
sftV I ^  T̂ TTT, W  TO *TgT IT  >«4l*(l 
TO l5t OTir ^  ft TÔ ft | I W 
qtr ^ f t H n v r ^ i f t ^ w t  1

wr»r ®pn ft x?r | ? ^  ?n?B 
at f»nt ânm »rtt
jjfRir wrft urt fr r  »jf vw»r ^  ^
ft> tTtlft Tt «PT V̂ rfT I
vvft «Fiift wt ?ifr t o  Tfr tot f t  
wrars ^ vtt xtvfrtro vh it iw  
amr 1 %ft»r wrar R̂tr wr | ? 
**r ?rc? irftw ftfr | Jiftsr
p<t awe «^«rpr^»i|i *m 
ffTOr wrm arw »t jwrt *ft % 
awK flmT vr ô, fanx t* <w
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t , «ptW
WIHT f r t  |tUT W W  *ffWf TT 
\ wnr yrwHT fRrr J,

% Jffipff SFT »• fatTC ymHT 
^ T O T qf f*T 

fwnsff i lk  5̂  *fi»ff ««fttf t c
^ f% ip  WPT ittK ePWT >5̂

«wfft g?r *  sra* eft m  err* 
farraf ?

srar eft *rwrft sfarff i fa  
n f w r W f n  I  f t  aft w*
■oMximi ^ & eft J?§T arrar ^ ft>

S'TSUTt, WO flUWT vt %TT 
w p i  err? tp t t o  f?t t o t  $, 
%ftpT ^  w r staT $ I

anet f , >raft arret $, *n -
^ w i Pi'j’ta i5̂ t  ^ I %fti»T 
^UlT W  | ft> X»o TPT *rar 
<KH«|{| •fl̂ x. ? *?» *nftw *PT
THTT *rk H»o UlRn VI *T5TT 
spnm t  i ^  firefafr
*  $es »?R fa n  Sim enft t o ? p i
^t ti+oi ^ |

v r  mfWx ^̂ twt ^ r  
$ i f t ?  fT  tff | * k  *rr*rc tft 
■*rteft $ %  ?nwrr $  i
*PK fifaff fg^ M FT
f?T « H M « I  apt 5TT fjPTT *TJTT eft 
Mrti ^ ftr HXTTX +5' w  

$r t̂s r̂tt srp<r *r%nt wfft?
T O R  ^ eft <IWHi % w fo i t  #  
t o  ^nr t 7?tt 5j? Ppn | i 
=wmrv * t ®nH w  «it ? 

"jn ’ i^frtej 5?nr ^Wej, f e n  
^?nr M e f

w -f t y w  % |w f r w r ^  $er:”

^ R tv t% ift> w ft^ T ^ , tft îft trwti 
^ t  p rrft t o r  <pt T^t |  i Srftsr

«ptt « t* tt  «i? *r*fr $ fa  s w w s  
vt to  v ^  ftair arm eft
Vt ft> OT % JWW aNhf W  
WCTTKT T t I ^  JIW !1R? ̂ SeiT \  I

srvftv w v f  *  1ft V P  l /k  9XWT 
^t w i  v t i  «P|!ft xieft t. fv  «nftsr 
w  wzwrt jM t irf^r qr anfrr ferft 
?t eft f r  nz i ??Ht anftH *rt?t 
s ^ | i  | !iW  *  *rgt sRgr ^ » it  ftr 
* # 1  w  izsrxr ?t, ^  ^  rfk  Tier 
* i H # r  » r t t  %  w ? r r  ^ t t  i

W T ff^ T F T #  ?V lR t»lJT f f # T
ar»<k sreft «rrft t  ait ft? ?hft % w k  ̂  i 
# * tt  qfr j f  | i êr ^  wferftw t«  
•wOf spftw t^ft ^ finw r 1T€ 
eW Vtf fl(fT+<.ul rff fti>TT »RT I 

t« tO« aî ln TT >»>Uwi 
fw  >rt, w t ^  vt ftrw  f  

eft wnr ^ r  ^  t^pf 3 f# r 
TT«eft^teft^»ik srefr
T it ^ i w  eir? ^  v ^ tf 
anfN- ^?r f̂ ^ i 5pt ?t»t x ^Kt? Tfwrc 
^ j f t  %  f f jn t  f  i m>jij<. i f w ^ t  

iflT 5jfTT̂ R f W f f  T W
+ < l f  a ?  ^ i f  >»i*n*1 I 

% t̂ p? ?t ¥v  after ^ r   ̂ r f t»  
•rfw xt % Pi^  ̂ tpF? ar^ r < t
tTRSlRieiT T W t  I ? #  S R iR  »  I f W  

»̂t Pi**ici*i after % fiw  ( r ^*t^, 
%\ 5mr apfpr ^t%t i f< )v  
tnpT v  apfrr qreft qireft $ f |  
^  ^ ^t arr svdt ^ i
5PT w  % v tn r yes f»i?r ?meft |  
«fiK p  v t ^ftl^r ist * *

apft*T 9TV l̂eft ^ I 3^  
arek 'IT W  WIT ^  VJT t  
e fr ^ ^ V t n ^ p r r t a i ir ^ v r e v T X  
^ T  5t P̂RIT I  fti r^ W H  TT fStlTT 

j r  ?t arw iftr ^|t ><t ilvrfUft
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f c  $  ornr i * ifm  j  fa  **  crro 
a w ?  affV r̂nr i

*tft a x f ft v  *xt* v  vtm  t f i i fr  
fp^RIH ^ I -3̂  •niJXV 

% flT'fi *ft TOTT Vt ansr
I I

fc ita  t o r  # iflt  * f  TT3*r *R*rcf 
^ n ftW T I  f t  \ t^TS ft sft% «TT?ft
?r*ft h^m +< f  *ftx h w  

jttb ft ft  s n f^  i w  ftrtrfftft if
#  TOTT TT *SfH ^  u ? °  *  3fr

Tiircr *pt vfaW r jtrr «rr

<fk 3ft VWI«f 'TT’T ft^T
*rr f t  w tpw ĉ >̂t ^vm  Fm
f t f t  =mf^, ft^HT ÎfpTT
j( i ts qit **r tfrc i

^ ^ * S T * f f * t ? T 2: ^ T T f t t l  

sw sretft t  *HTar % >rrc f»R 
f  tftx ̂ ft ft  R>«i*fl % ft PW‘H

>FX, Bflt fl+T«WT0f V ^X ft f»TC*T fTX,
w n r w^firattfx frfftfrai ¥ Jift 

arraT ^ -sr fiw  ft f t  *if V  fHT 
5[*  f t  * m  1 1 qst ftx  ̂ *ftx 3 « h t
W  <5l*C W  oiidl ^ I WT3T 3p3 5TXf "fit
?p fcr # ftft ?*r «i refill «ftr 

fs fh fo tf % 5ifw ft i hx-ptx vt ^ rift 
f t  * f  wtx *ft h jh  ^ I'RTSTSRW
^TC*TOX3?riFT5TiMTOT'1>tftX

?Wi*?amT<ft*t*;tfJirasifl;& ftft’T 
tprx ^  t t  <nr w  3Tf ft  ̂w® 'tftr
^ m o ' S t f t x W ^ W ^ f r j f f  qr#T 

*Ht *TRT |f I n h  fsRHt 3«WMI vt 
f  dHW *JW TTTt VfJ JUT  ̂ I 

W  *ft ?TXf Vi' TTf WJ?I Tt Sffift  ̂

?it «<*i>i< T̂TV ft VfT ^Wl | f t  
f i t  Wf *  *ft % <tT»T for ̂  I 

ftftn viw i wnsr 'pr ^  ft arprr 
<*rfm j  f t  ^  %«ff h, ^  »frw fit

*rr «r*ntoT ft, » m  ^ r  tftr ^  r̂ 
?pff vr ^wr aiur at n f v t f  «n w  
^  | » i w  p r t  ^  f  jtw:
$ f t £ s r * r * f r $  i ^ f t r e ^ s p f l r f t - 
f t  t  * * *  «rf f  i

WI®W FftlS  2 *PTT STN WW
?nff sp^r eft tj*F d r U<< *W T  
rnrat *n f x f 3tra»r, w fir t  w m ft 
•qif?q f t  Ŵ T f*RS #  «f«r ^  *

«it »nw  : h  ?5?r 3R^t ?r*t t t  
t fr  $ t

at «rt«nr, siftm sr w t f t  x fr $ r
SFT ^ JHTPT J^t w>57 H VfT
«fT f t  W  ^ iTfi ^  f*T sff^t f*T
t x  #ir i *n?r ?k  ?en? nmr, 
M W -tf  trraT aw f t  «̂4f % ?R «r 
■*t i l  v°^l j f  v*l< +l'l>i' WT ’RT f t  
W  I ^t
ft ftft*T T T  *TTTT W I FXVR 
Vt ^UTX f t 'T i f t f W ^ ’E P S I ^ ^ t  
yft ft ^  f^ T  |, fif  W  
»ra% i r  fr^t ft  |, »B5 R t ^ h  
f»nt ^ r?r  #  wt >rf | i ftft?  f>i^r 

T ft <tt Ti*fl 5 r̂<r h w i  ft <ftr 
T^t ft lWH 9XR jjt
ftrr> 5f^R *pft Tfft | f t  ^if f r o r  
? t  ^ w ts ft  | I 3W tjHt ft
w  ir^Bir f t  «rw tiv n f fta r ^ f t  
V7W tlXTTT % *n*( vt ^>lf ft prr, 
f t f t r w ^ t s w f i^ ^ r c m jl  aifftnr 
?TPT ^ VK«I, t f t  S'<^ ^ ftw
?ft ^  ^ f t  T̂f ypOT
w ifh f t  |i * r t  v&n qpft ft
T O R  W T  ftT Vt 9RT W
^ n x  x^ft t  ^  3wli v*r ft^  «nc >fr 

ftr im tt nft f^fer ^  M  
lit gft ^ t k  Tfsn v f j p  \
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st w  *prraR #  «rhc 
W w w W {  f r n i f e
#  ̂  fcw w r *  «i< ftr ?i«p f^  <Sfir- 

i w rc *  *rrar |
ftt <w$ s r  nswjfWt
<«r xft t  atopt Sr aim $st $,
M»r  t?ff gftvr f w f t  t  i
« 3 flw a T 5 # «r fr T ^ f^  x$ ($  rftr 
»f*nw» ®ftx t o r  w i  sfif 
i m  i m  $', ,* n ^ r
WPl | ? 4ft SfFTC if #p?r 
fW ferfr * t f  £  s$r $ i s r *  
4W te 4t w  ^ ? <ptt w  v f
t fp s  finftgrft, * n f r

ft fcrr arrc, f o r  ?rcf ft * f m  
trt ^ j(t ifppfhr € w r  t o  ^rft 
t ^ f t  &rr 3jh  eft <rar
•H*rt%K<T <-i3<4 ®5t tK.ni<.
if*?* TOnr $  f e n ;  «rrt t t  

1 1  r̂rsr *r̂ t ?  ̂ r 5TT5 nn'^fte’Ftur 
'RPC v ltc ii ^  I JT5 ^  ^
^ e r m n r |  i

VT ^ t  % ?TT<T A' Wppfhr »n t 
FfR V TT ®HTT ftT5TRT ^T^TT j  ftr 

g’ n ’TTTt ŜT F̂̂ TT 
^  H >f f̂ PT ^  Tt a jn  
m f a r  f w  | qr fMrrc i 

<wt«w *j?r v*r *ppt
^ T O r t w f ^ f w T s f t T m ^ t v r t  
7K  f W  H «W  VT « # ?  ?

«ft tw ift «mf ( ^ r f w ) : *  <rî r 
fftiR ^  irflf v r  m jn  i
Mr. Deputy-Speaker: The hon. Minis- 

tr.
Shri A. P. Jsln: Sir, my colleague 

(r. P. S. Deshmukh bu very much 
ghtened my burden in so far u  ha 
as answered many of the questions 
■hich were raised in the House yester- 
»y. Even so, the number of issues 
lised in this House are so numerous 
Htt I feel a little overwhelmed, I 

_ * y  not he able to anawtr aQ the

issues that have been raised, but I 
can assure ban. Members that if 1 do 
not answer any of the issues, it does 
not mean that I propose to ignore 
them. It is for want of time that I 
shall not be able to do it, but I shall 
pay due consideration to the sugges
tions made.

Shri F em e Gandhi (Rai Bareli): 
That you say every year.

Shri A. P. Jain: Truth can not be 
repeated too often.

Shri B. S. Murthy: Truth is eternal.

Shri A. P. Jain: In the address that 
I propose to make, I shall deal with 
three principal aspects of the food 
problem—immediate, short-term and 
long-term. By “immediate”  I mean 
the measures which we propose to 
take during the current year, i.e., 1958- 
59. By "short-term” I mean the 
measures which we propose to take 
during the rest of the Plan period, 
i.e. up till 1960-61, and by "long
term1’ of course, I mean the further 
longer period which essentially would 
mean the question of stepping up 
agricultural production.

I also propose to deal with two 
questions, oiz., the rice deal of Kerala, 
and the criticism made by Shri Sid- 
dhartha Bay about the food policy in 
West Bengal. These two I will treat 
as one item. And lastly, I propose to 
say something about the criticism 
about the delay in the implementation 
of the Foodgrains Enquiry Committee’s 
recommendations, a point which was 
very much stressed by my hon. friend 
Shri Asoka Mehta. If I have . any 
more time, I shall try to deal with 
other matters.

Shri Asoka Mehta in his speech haa 
said that self-sufficiency in food in an 
expanding economy in illusive; the 
need for food depends upon the tempo 
of development I endorse his remarks 
fully. If I can use Browning's simile 
of ever-receding ideals to mundane 
economy, I would say that in a deve
loping economy, seH-suffldency be
comes an ever-«ceding Ideal, because 
the demand for food depends qpft
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the tenvo o f development, and If we 
are to increase the tempo at develop
ment, there is likely to be a lag bet
ween oar production and our demands. 
In fact, M a rs h a ll's  dictum about the 
scissors blade theory holds true in 
this matter, and it applies with all the 
force to the demand and supply in an 
expanding economy. The greater the 
tempo of development, the wider is 
the difference between the blades of 
demand and supply. Supply at a level 
which could make a nation sell-suffi
cient in a static economy becomes 
quite insufficient on account of the 
stresses and strains created by deve
lopmental policies. This is fully illus
trated by what has happened in this 
country as also by what has happen
ed in conditions of expanding economy 
in other countries.

Taking up the question of agricul
tural production, I dare say with a 
large amount of confidence that 
during the past years our agricultural 
production, that is the production of 
cereals, pulses and the principal cash 
crops in which I include oilseeds, 
cotton, jute and sugarcane, has shown 
a rising trend. In 1951-52, treating 
1949-50 as the base, the figures of 
production were 97* 5. In 1952-53 they 
went up to 102. In 1953-54 they went 
up to 114)3. In 1954*55 they went up 
to 118'4. There was a slight drop in
1955-56 and they came down to 115'9. 
However, in 1958-57 they went up to 
121. Thus, agricultural production 
during these seven years has gone 
up by more than 25 per cent, and I 
dare say that that is by no means a 
mean record.

So far as the production of food
grains is concerned, that has also 
been going up, but the trend of the 
rise has been somewhat erratic; in 
some yean, there has been a fall, and 
in others, there has been a rise. I need 
not quote the figures year-wise, but 
perhaps it would be quite enough If
2 say that treating 1949-50 as the base,

in 1981-82 the production off faod- 
grains was 91*1; in 108S*M H Wk* 
US B; in 1956-57 it was 118-6. Star* 
it should also be observed that if we 
take the moving averages, that is, the 
averages over a number of years, the 
production has been constantly goinf 
up. Even so, while the production in
1956-57 was almost equivalent to the 
peak production of 1953-54, that is, 
it was (for food-grains, cereals and 
pulses) of the order of 68'7 
tons, we had to undergo stresses and 
strains; and there were difficulties 
both in regard to supplies and in 
regard to prices. We had to import 
during that year about 3 million tons 
of goodgrains from abroad. That will 
justify the remarks which 1 made, 
that despite increased production, in 
an expanding economy, the demand 
increases because of certain budge
tary conditions, because of deficit fin
ancing and because of the credit poli
cy and other policies whirh are out
side the scope of this Ministry. The 
stresses and strains produced by the 
fiscal and economic policies have their 
bearing on food.

Coining to the prices, treating again 
1952-53 as the base, in January, 1957, 
the prices were 97; in February, they 
rose to 100 and hovered round about 
that figure in the months of March 
and April; they reached the peak 
figure of 106 in August, and then they 
began to decline, reaching the figure 
of 97 in January, 1958; in the week 
ending 22nd March, the prices went 
down to 95. It will thus be observed 
that in the second half of 1957 and 
the first few months of 1958 the prices 
have shown a downward trend. But 
this downward trend has not been 
uniform over all the cereals. In fact, 
the price of rice which was 93 in 
January, 1957 was 100 in the week 
ending 23rd March, 1958. Grain-wise, 
the prices of wheat, Jowar, bajro, 
barley, maize and ragi have all shown 
considerable decline. But the same 
trend has not best shown by Ifce 
price trends of rice.



So & r w  the prnpecte at 1887-88 
a n  eeaeerned, the Houm i(  aware 
feat at out tta» tin State Govern* 
atanta estimated their loss at anything 
between five to lix  million tons. That 
was a Ion mostly on rice. But the 
crop-cutting experiments recently 
done have brought down the fall or 
have reduced the estimates of damage 
considerably, and according to the 
latest estimates that we have got, the 
fall in the production of rice is going 
to be of the order of about 3*5 million 
tons. Now, this loss, which I must 
submit is a considerable loss, in the 
Short term can be made up only by 
imports.

Now, the main source of rice im
port is Burma. According to the May 
1958-agreement we were entitled to 
impact 8 lakhs of tons of rice from 
Burma in the year 1958. The Burma 
crop has, however, suffered from 
drought, and the exportable surplus 
of Burma which normally used to be 
of the order of 1-8 to 2 million tons 
has during this year been reduced to 
7-5 lakh tons. The Burmese Govern
ment have informed us that they 
will not be in a position to fulfil their 
commitments, and they will not be 
able to supply us more than 2-5 lakhs 
tons of rice. It has been decided by 
Government that the sterling which 
was allocated for the purchase of 
Burma rice will now be utilised for 
the purchase of rice from Burma as 
also from other countries that is any 
unspent balance will be utilised for 
the import o f rice from other countr
ies. Hie overall availability of rice 
in the world market is rather difficult. 
We hope to make up the shortfall of 
the supplies from Burma by purchas
es elsewhere, but perhaps we may 
have to pay a little higher price.

While the supply of rice from 
Burma is going to be comparatively 
smaller, its effects will be partially 
ofbet by the comparatively large 
opening stocks of rice this year. As 
against the stock of 85,000 tons In 
lflffT, oar opening stock on 1st Janu
ary, 1958 was about 2,40,000 tons.

So far as wheat is concerned, w » 
have got a fairly ambitious programme 
for import, and there is not mush 
difficulty. During the first eight or 
nine months of this year we have 
a firm programme of importing J'7 
million tons of wheat Now, we hope 
to conclude a fresh agreement for the 
import of wheat under PL-480 frow 
United States, and the wheat unda 
the new agreement will begin to art 
rive from the month of September or 
October. I think that there is no like
lihood of any difficulties arising in the 
supply of wheat. The present stock 
position of wheat in UP and Bihar is 
of the order of 50,000 tons and 3 
lakhs tons respectively, and I hope 
that with these fairly large supplies, 
the State Governments will be able 
to tide over the lean period that is 
ahead. If they require more, we shall, 
of course, supply them; we are in a 
position to supply them quite liberal
ly-

Now, I would like to say a few 
words as to how we propose to deal 
with the supplies of rice to the various 
States. So far as Madhya Pradesh 
and Orissa are concerned, according 
to the information supplied by the 
State Governments, they will be able 
to meet their own requirements. In 
fact, they may be able to supply some 
of the surplus rice to the Government 
of India for distribution to other 
States.

Bombay has been deprived of its 
traditional source of supply. Bombay 
was importing large quantities of rice 
from Andhra Pradesh and Madhya 
Pradesh, both of which have now 
been cordoned off; and the difficulties 
of Bombay have increased.

Shri Panigrahl (Puri): How much
is Orissa going to supply?

Shri A. P. Jain: We have not fixed 
any figure, but they hope to give us 
some surplus.

I have had discussions with the 
Chief Minister and the Food Minister 
of Bombay, and I have assessed their, 
requirements, and I hope I shall be ill 
a position to meet their requirements’
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to a reasonable extent, and I do not 
think any major difficulty will arise 
in that State.

So far as Bihar ii concerned, it has 
teat about 40 per cent o f its tice crop. 
Naturally, we are not in a position to 
meet the damage to the rice crop by 
the supply of rice. It has, therefore, 
been decided that we will meet the 
requirements of the Bihar Govern
ment by the supply of wheat of which 
there is no dearth. But we also pro
pose to give them a little rice for feed
ing the adibasi areas and some of the 
industrial areas. West Bengal’s food 
shortage is estimated to be 7 lakh 
tons, of which more than three- 
fourths will have to be met by wheat. 
That is, we shall supply between 5 and
6 lakh tons of wheat. It will be in
teresting to know that in 1956, we 
supplied 3-7 lakh tons of wheat to 
West Bengal. In 1957, we supplied 
them 5‘7 lakh tons of wheat. So, our 
supply of wheat is practically going 
to be of the order of what we did 
in 1957. We hope to give, on the 
basis o f present availability o f stocks, 
about 1'5 lakh tons of rice to West 
Bengal. If the rice position improves, 
1 shall give them more. West 
Bengal is procuring round about 1*5 
lakh tons of rice for sale during the 
lean period, and it is hoped that by 
pooling the supplies made by the 
Central Government and quantities 
internally procured, the West Bengal 
Government, as Dr. Roy said the other 
day, will be in a position to control 
the situation.

The needs of Assam, Tripura and 
Kashmir will be met to the extent 
possible by the supply of rice.

Shri Balarama Krishnaiah (Gudi- 
vada): Is the hon. Minister aware 
that Andhra has got surplus stocks of 
rice with the rice mills and the ryotes. 
Thor are prepared to supply rice not 
only to the Southern Zone but to other 
places like West Bengal, Saurashtra, 
Bombay and so onT Are Central 
Qovernmtttt prepared to agreef

Shri A. P. lain: In fact, I wanted 
to deal with that question later, bat 
as a specific question has been asked 
of me now, I will answer ft imme
diately.

In Andhra, our policy is to proem* 
all and any quantity of idee that is 
surplus there. Already we have pro
cured a little more than 2 lakh tons, 
and we are prepared to buy all the 
rice that is surplus to Andhra. W* 
have set up a fairly efficient and good 
machinery which is making purchases. 
But it is also our firm policy that we 
are not going to allow the rice millers 
of Andhra to export rice to other 
States, Bombay or to Calcutta, on 
private account, because that will lead 
to profiteering. (An Hon. Member: 
That is good) (Interruptions).

Shrlmati Rena Chakravartty:. We
want rice.

Shri A. P. Jain: We are buying rice 
and we are supplying the rice.

So far as the southern region is 
concerned, in distributing the rice, we 
will give first preference to the States 
which form the southern region, and 
only so much of it as is surplus to 
the southern region, will be made 
available to others.

Shri Tangamanl (Madurai): Out of 
the 2 lakh tons, how much has been 
supplied to Madras State so far?
I

Shri A. P. Jain: We have supplied 
some rice to Madras State. I believe 
it may .be about 25,000 or 30,000 tons. 
I am not prepared to swear by that 
figure. Madras is, by and large, self- 
sufficient and our policy in future is 
going to be this, that we are not going 
to supply any rice to Madras State. 
If they need, we will give them wheat

Shri Tangamanl: The Madras State 
is deficit by one lakh tana.

Bhri Wedeyar (flhfanoga): Does Am 
price at rice differ frosn State to Mata?
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th e  D efatj MtaMer of AfriatUare 
(Shri H  V. Kifabaanpa): Quality to 
quality.

Shri A. P. Iain: From State to State 
and quality to quality, but the basis 
o f determination is the same all over 
the country.

This brings me to a somewhat inter
esting, but a very misunderstood, 
aspect of the food problem. Hon. 
Members will remember that a few 
days ago Shri Sinhasan Singh—unfor
tunately he is not here—asked a sup
plementary question whether the food 
Imports could be reduced and the 
money saved utilised for the import of 
fertilisers. In reply, I said that it was 
a ticklish question, and I promised to 
make the position clear during this 
debate. Often, it is said that my 
Ministry—which is, of course, being 
held responsible for so many troubles 
about planning and otherwise—is also 
responsible for the drain on the 
foreign exchange resources. I want 
to make the position clear. Shri 
Sinhasan Singh and many other hon. 
Members also appear to be under the 
impression that as soon as we can 
reduce import of foodgrains and effect 
any saving, we can utilise that for the 
purpose of importing fertilisers. This 
impression is based on a misunder
standing of facts. My Ministry has 
also been often accused of being res
ponsible for the foreign exchange diffi
culties through the import of food
grains. There cannot be a greater 
injustice than that. The fact is that 
imports under PL 480, which consti
tute the bulk of our import of food
grains, are paid for in terms of rupees, 
and we have to incur only a very 
small amount in terms of foreign 
exchange on 50 per cent of the freight. 
Besides 80 per cent, of the rupee pay
ments is made available to us for de
velopment purposes. That is, if we 
import wheat worth Rs. 100, Rs. 80 
are made available to us for spending 
on developmental purposes, that is, 
for the Plan purposes. It is no small 
advantage to augment our rupee fin
ance by substantial amounts every 
year which add to our internal re
sources.

In 1950-57, out of the total Imports 
of foodgrains worth Rs. I ll crone 
only Rs. 48 crores were paid in terras 
of foreign exchange. In 1957-58, out 
of the total purchase of Rs. 178 crores 
worth of foodgrains, as shown on 
page 312 of the Explanatory Memo
randum, Rs. 17 crores would be far 
internal procurement and of the 
balance of Rs. 159 crores, only Rs. 43 
crores would be in terms of foreign 
exchange. In 1958-59, we have asked 
for a total allocation of Rs. 118 crores 
of which Rs. 7 crores are provided for 
making internal purchases, and of the 
balance of Rs. I l l  crores, only Rs. 38 
crores are asked for in foreign ex
change.

Hon. Members will remember that 
in the White Paper on the Fall in the 
foreign exchange reserves recently 
laid on the Table of the House, the 
foreign exchange allocation for the 
import of foodgrains is shown to be 
of the order of Rs. 48 crores per year 
under the Second Five Year Plan. 
As against the allocation of Rs. 144 
crores in the first three years of the 
Plan, we would be drawing only 
Rs. 127 crores, that is Rs. 17 crores 
less than the Plan allocation. I may 
also say that the foreign exchange ex
penditure in 1956-57 on the import of 
foodgrains was less than 5 per cent, 
of the total outgoings, and in the sub
sequent years too, this percentage is 
likely to go down.

As regards foreign exchange expen
diture on the import of foodgrains, we 
have to pay for the imports of Burma 
rice in sterling. But we should not 
forget that India has been the main 
traditional market for Burma rice, 
which enables Burma to import manu
factured goods from India. And from 
the point of view of both countries, 
neighbourly relations, and the regional 
trade pattern—a point which war 
emphasised yesterday by my hon. 
friend, Shri Asoka Mehta, it is desir
able to maintain this trade.

In fact, the Foodgrains Inquiry 
Committee has suggested that an 
effort should be mad* to ham an 
agreement with Burma tor a laager
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tana and tor a larger quantity. 
Unfortunately, the failure of the rice 
crop fat Burma, this year, hat created 
an atmosphere which is not congenial 
to the making of a long term agree
ment. I am doubtful, if, keeping in 
view the friendly relations with a 
neighbouring country and the regional 
pattern of trade, it would be wise or 
desirable to effect any reduction in 
trade with Burma.

As far as foreign exchange expen
diture in import of wheat is concern
ed, I have already said that the bulk 
of our imports are under PL 480 
which are paid in rupees. But, it is 
one of the conditions that before we 
make imports under PL 480 we must 
Import our normal marketing require
ments from the open market, may be 
United States of America, may be 
Australia or may be Canada. These 
normal requirements were assessed at
550.000 tons, a part of which we 
receive under the aid programme 
from U.S.A. and a part has to be paid 
for in terms of foreign exchange. Out 
Of these 550,000 tons, we generally 
receive about 150,000 tons under the 
aid programme and we have to buy
400.000 tons in the open market. It 
means that before we can make any 
import under PL 480, we have to buy 
our normal marketing requirements by 
paying sterling or dollars.

Our Budget estimate for 1958-59 
provide for an import of foodgrains 
worth Rs. 77 crores under PL 480; and, 
unless we totally give up our pur
chases under PL 480, we shall not 
be effecting any saving in foreign 
exchange expenditure.

Hon. Members will agree with me 
that in the coming year it is not 
possible to slow down our imports of 
foodgrains by Rs. 77 crores out of a 
total of Rs. I l l  crores. Therefore, the 
idea that we can import fertilizers by 
reducing the import of foodgrains has 
not much meaning. While we shall 
make every effort to buy more of 
fertilizers, so far as the saving of

foreign exchange is concerned, the 
import of fertilizers and import t t  
foodgrains have no relation.

Now, I come to the short term 
problem. After very carefully exa
mining the whole question, that is the 
trends in the increase of population, 
the trends of urbanisation and the 
demands against from larger incomes, 
the Foodgrains Enquiry Committee 
came to the conclusion that India's 
requirements from abroad, both for 
consumption and stocks, would vary 
between 20 to 30 lakh tons for some 
years to come. The Committee made 
two suggestions. One was that we 
should enter into a long term agree
ment with Burma for the import of 
rice. They had about 8 lakh tons of 
import per year in mind. They also 
suggested that we should make fairly 
long term arrangements for the import 
of large quantities of wheat and of 
some rice from USA under PL 480.

Now, efforts are being made tc 
enter into long term agreements with 
Burma. But, as I mentioned a few 
moments before, the recent drought 
and conditions created by drought 
have spoiled the climate for the con
clusion of such an agreement. USA 
has relatively small quantities of rice 
for disposal as surplus. Agreements 
under PL 480 are normally concluded 
for a year. But, we were very much 
lucky that we could enter into a long 
term agreement. In fact, India was 
the only country with which the 
United States made a 3 years’ agree
ment under PL 480 in 1956. We hope 
we shall succeed in entering into a 
new long term agreement with the 
United States. But that will very 
much depend upon the United States 
of America.

In this respect we have been trying 
to follow the recommendations made 
by the Foodgrains Enquiry Committee. 
Another important recommendation of 
the Foodgrains Enquiry Committee 
was that we should build up our 
reserve stocks. And, I  am glad to 
say that in that respect we have done
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Ikitfr wriL Ovr stock position on lit  
January 1MT w w  that we had a little 
mere than 2 laUi ten* of rice and 
wheat As against that, on the 15th 
March lnat, ciur stock position was that 
wa had 1171,000 tons of rice and 
wheat in stock with the Central Gov
ernment and the State Governments.

fflurtaati Renn Chakravartty: How 
much rice?

Shri A. P. Jala: Bice is 4,14,000
tons.

Hon. Members will agree that this 
is no small achievement to have built 
up a stock of very nearly 1‘ 5 million 
tons during this period of B or 9 
months. (Interruption.)

Shri BraJ Raj Singh (Ferozabad): 
But it is at the cost of so many deaths.

Shri Ranga: Where were the
deaths?

Shri A. F. Jain: In his imagination.

Efforts will be made to augment the 
stocks. But, in view of the damage 
to our rice crop and the non-avail
ability of rice in the world market,
I cannot give the assurance to this 
House that we shall be able to build 
large stocks of rice. Most of our 
stocks will have to be that of wheat.

Hon. Members are already aware of 
what we have done with regard to 
restrictions on movement; that is the 
Zonal arrangement. In making those 
zonal arrangements, we have mostly 
followed the recommendations of the 
Foodgrains Enquiry Committee.

Hon. Members are also aware of the 
steps that we have taken to restrict 
advances against foodgrains. There 
also we have followed the recommen
dations of the Foodgrains Enquiry 
Committee. We have also increased 
the number of fair-price shops. We 
have strengthened the system of orga
nisation and in some places we have 
introduced identity cards. There again, 
we have followed the recommenda
tions of the Foodgrains Enquiry Com
mittee.

Nom, we have tak a  certain slaps 
to avoid wastage of food and to popu
larise substitute foods, particularly* 
wheat is the rice-eating areas. Detail* 
of all these have been given in the 
report of the Food Department and 1 
will not take the time of the House 
by going into the details.

I would, however, like to say a few 
words about the procurement because 
that was another important recom
mendation of the Committee. The 
Government of India is procuring rice 
on its account in Andhra and in the 
Punjab. Besides, the State Govern
ments of Assam, Kerala, Mysore, 
Orissa and West Bengal and the Terri
tories of Manipur and Tripura aTe also 
procuring rice for their own consump
tion. The position of the Central 
procurement schemes which were 
started a little more than six months 
ago is as follows:

In 1957, we have procured is  
Andhra, Orissa and Punjab, 158*6 
lakh tons of rice. Until 22nd March 
this year, we had procured more than
1,47,000 tons of rice in Andhra and 
Punjab. Altogether we have procur
ed 3,06,000 tons of rice.

Shri Panlgrahi: How much of this 
on Central Government account and 
how much on State Government 
accounts?

Shri A. P. Jain: The whole is on 
Central Government account. Besides, 
the State Governments have procured 
about 120,000 tons. And, the total 
amount of rice procured by the Cen
tral and the State Governments comes 
to 4,25,000 tons during the period of 
the last six months, or so. And, I 
submit in all humility that this is not 
a bad performance.

Shri Ranga: What do you mean by 
bad performance as if somebody is 
unwilling to come up to you? You 
are unwilling to purchase.

Shri A. P. Jain: It is easy to say so; 
there are all kinds of obstacles.

Shri Ranga; Provided you pay the
proper price.
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Skit A. P. late: Ah, tbe cat is out 
of the bag.

Start Bang*: I did tell you. Let 
there be a Conference. Thera are a 
number of cats and most of them are 
in the Central Ministry.

Shri A. P. Jain: Besides the Centre 
tad the State Governments have 
procured 86*5 thousand tons of coarse 
grains and altogether it makes quite an 
impressive figure of S'2 lakh tons 
o f foodgrains during the last six 
months or a little more. I may add 
that efforts for increased procure
ment of not only rice but also other 
foodgrains will continue.

The measures which I have stated 
are at best palliatives meant to over
come short-term problems. They are 
not solutions of the difficulty. The 
real solution lies in increasing produc
tion. The other day, the Prime Mi
nister has said that he was confident 
that we would be able to show better 
results than what the Foodgrains 
Enquiry Committee expected. I join 
my humble voice to that statement 
and I am sure that we will give a 
better performance.

The measures which we propose to 
take for increasing food production 
fsfll under three categories. The first 
is the reorganisation and strengthen
ing of the administrative machinery; 
the second is the availability of time
ly credit and supplies and the third 
is the rectification of the errors and 
the intensification of the schemes in 
operation.. .  (An Hon. Member: 
What) Rectification, that is, correcting 
the mistakes.

Mr. Deputy-Speaker. Is there any 
objection to mistakes being correct
ed?

Shri Bangs: I am glad that they 
have admitted it after so many 
years.

Shri A. p. Jafas; I have never denied.

Mr. Deputy'Speaker. Let not fresh 
mistakes occur now.

S M  A. 9, Him So farat ;: the t * ': 
organisation and strengthening of the 
machinery is concerned, about Ito 
middle of January, a meeting of tt i  
National Development Council was 
held and the production aspect of 
agriculture was discussed in all its 
details. The Chief Ministers and the 
Agriculture Ministers of the State 
Governments were present. We have 
tried to work out a practical schema 
for stepping up agricultural produc
tion. The Planning Commission and 
the Food and Agriculture Ministry 
have sent a joint team. The hon. 
Members are aware that Mr. 
Sivaraman has visited a number of 
States. They have examined the 
agricultural programmes, the cause of 
the failures and the shortfalls. They 
have in consultation with the State 
Governments worked out a scheme 
tor removing tbe defects. The Minis
try of Community Development has 
issued circulars to all the State Gov
ernments that agricultural production 
should be given top priority.. (Inter
ruptions.)

Mr. Deputy-Speaker: Order, order.

Shri D. C. Shanna (Gurdaspur): 
Sir, may I know if circulars produce 
foodgrains?

Ch. Ranbir Singh: It is new dis
covery.

Mr. Deputy-Speaker: I am very 
sorry that several Members would 
not get their chance. (Interruptions). 
Order, order.

Shri A. P. Jain: Circulars do not 
produce foodgrains but they produce 
incentive. Now, Sir, in order to work 
in co-ordination, a liaison committee 
of the Ministry of Community Deve
lopment and the Ministry of Food 
and Agriculture has been sitting. We 
meet occasionally. We discuss all 
the problems. I dare say that we 
have got a much better co-ordination 
today than before.

Ch. BanMr Stegh; First send them 
to China ao that they may laam
•ttnnmthtng tfatt*.
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Shri A. P. Jain; The Ministry of 
- jta d  and Agriculture has also set up 
aa *«*«>«»«« Wing to keep in cIo m  
contact with the State Governments, 
to reach the results of research and 
higher technique to the farmers, 
arrange timely supplies and cut down 
delays in sanctions and allocations. I 
also find that there is a greater aware
ness on the part of the States. I 
have appointed an Adviser in the 
Ministry of Food and Agriculture who 
will stay in the States for a suffi
ciently long time to discuss the pro
blems on the spot and advise the 
State Governments on agricultural 
matters. He will have all the powers 
of the Ministry of Food and Agricul
ture to take decisions on the spot. 
There may be certain matters which 
may require the concurrence of the 
Planning Commission or of the Fin
ance Ministry ... (Interruptions.)

Mr. Depnty-Speaker: Order, order. 
Let there be no running commentary.

Shri A. P. Jain: Those matters will 
have to be dealt with here but other
wise he w.Ul have all the powers of 
the Ministry of Food and Agriculture 
to take decisions on the spot.

It must however be admitted that 
there is a great dearth of personnel 
in the agricultural departments. Agri
cultural Derailment during the days 
of the British used to be a very 
minor department. Lord Linlithgow 
tried to give some life and shape to 
that department. Even so, it conti
nued to be a comparatively minor 
department.

Shri Supakar (Sambalpur): I do 
not think it has attained majority yet.

Mr. Depaty-Speaker: Unless it is 
allowed to do so, how can it?

Shri M. V. Krishnappa: It is they 
who are in a minority—not we.

Shri A. P. Iain: We are training a 
large number of graduates both in 
agriculture and veterinary science. 
But It takes a fairly long time—15-20 
yean—to train the top personnel. I 
am afraid that until the top person

nel is forthcoming, the agricifltdre de
partment will continue to sutler ter 
want of leadership.

As regards the timely supply o f 
agricultural credit, it has made quit* 
a remarkable progress in 1851-52 the1 
total credit made available by the 
credit co-operative societies was less 
than Rs. 25 crores. This year, it i» 
going to be Rs. 100 crores and next 
year it is going to be Rs. 140 crores.

Shri Banga: What is the total need 
of the peasants?

£hri A. P. Iain: Rs. 750 crores. I  
am confident that by the end of the 
Flan, 1960-61, we shall achieve the 
target of Rs. 225 crores in the form 
of short-term, medium-term and 
long-term credit.

The scheme of warehousing has 
started and it will expand. For the 
first time under the Second Plan, we 
have got a scheme for seed multipli
cation farms. The scheme provides 
that each community development 
block shall have a seed farm of 25 
acres and this seed farm will also 
have a store. It will produce the 
foundation seed which will be pas
sed on to the registered growers who 
will further multiply it so that 
during the Second Plan, we hope to 
cover the entire community develop
ment area with the improved seed. 
In the first year, 1956-57, the progress 
was somewhat retarded. There was 
difficulty about procurement and cer
tain other difficulties also arose. The 
performance was only about 70 per 
cent of the target. Last year, 1957-
68, we sanctioned some amount.........

Shri Ranga: It is a 40 year old 
scheme.

Shri A. P. Iain: Not 40 yean.

IS hrs.

Mr. Depnty-Speaker: The older
the better; why should there be any 
objection?

Shri Ranga: 40 years ago, Sir.
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Mr. Dapaty-Speakar: The batter, 
perhaps.

Shri A. F. fata: In the year 1987- 
M  we have sanctioned the location of 
n o n  than 1000 farm , and we are 
informed that the progress tfaia year 
la much better.

Shri Faaignhl: How many fanni 
Mve been set up?

Shri A. F. Jain: According to in* 
formation received, I think more than 
40 per cent of the farm* have been 
jet up about four months ago, and 
during the period after that more 
farms will have been set up. There
fore, I hope the performance this 
year will be better than last year.

It must be, however, realised that 
-the seed farms take about three years 
to give good results. A seed farm 
set up in 1956-57 will give results 
only in 1958-59; because in the first 
year it raises the foundation seed, in 
the second year that foundation seed 
is multiplied and only in the third 
year it can be spread widely and 
popularised when only the agricul
turists will really benefit by it

Now, among the schemes of agri
cultural development, I give top 
priority to the schemes of irrigation. 
It Is really a matter of concern that 
*11 the potential developed from the 
major and minor irrigation works 
'have not been utilised. At the end 
-of 1956-57 the unutilised potential 
was of the order of four million acres. 
W e sent round a joint team of the 
'Planning Commission and the Minis
try of Food and Agriculture to exa
mine the major irrigation schemes in 
the four States of Uttar Pradesh, 
3ihar, Bengal and Orissa.

Shri S. M. Banerjee: Sir, recently it 
was stated by the Minister in the 
U P. Assembly that certain projects 
like the Dorighat Canal etc. in Uttar 
Pradesh are being held up for want 
■of foreign exchange. Could the hon. 
'.Minister throw some light on this?

Shri Ranga: Ordinary credit is not 
available, why talk of foreign ex
change. .

Shri A. F. Jafo Some of fee 
schemes were suffering lor waat at 
foreign exchange. Some have bean 
given high priority, and other* could 
not be given high priority. I am not 
quite sure whether this particular 
project mentioned by the hon. Mem
ber was given a high priority. It all 
depends upon the progress and the 
amount of foreign exchange that is 
needed. It is difficult for me to 
answer that question ofl-hand, but if 
the hon. Member writes to me I will 
supply him with the necessary in
formation.

I was talking about the joint team. 
These officers are going to visit the 
States, and I am hopeful that as a 
result of further examination the 
defects will be removed.

Shri Goray (Poona): Will you 
please let us know what are the con
crete steps that you are going to 
take?

Shri A. F. Jain: The main cause of 
non-utilisation was that sometimes 
the main channels had not been buSt 
and at other times the minor chan
nels or the field channels had not 
been built. So far as the main chan* 
nels are conccmed, it was mostly the 
responsibility of the Irrigation De
partment which was constructing the 
dam. These matters have been dis
cussed with the irrigation engineers 
and in some cases they have already 
taken steps—for instance, in the case 
of Sambaipur they have already con
structed some of the main channels 
so that an area of about 1,15,000 
acres has come under irrigation. So 
far as the field channels are con
cerned, the Community Development 
Ministry is undertaking the construc
tion of these field channels. As a 
result of the building of the main 
channels and also the field channels, I 
am hopeful that the developed poten
tial will be utilised to a much greater 
extent, and I do hope that It will 
yield satisfactory results. •

Sane B n . Members rot*-'
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ffcrtauti Kanaka Bay: Sinoe whan 
fall fee Community Development
U , . . .

Mr. Pa— ty-Speaker; Order, order. 
I h i  hon. Minister is not giving in and, 
therefor*, no bon. Member ihould try 
to intamipt tym. I can very wen 
understand the difficulty of thoie who 
could not get time to (peak; but I 
a n  surprised to And that even those 
who had a chance to deliver their 
speeches a n  also going on interrupt
ing. I waa certainly thinking of 
accommodating others, who could not 
apeak, during the debate on the 
Demands relating to the next Minis
try,‘^iut I find that they are deliver
ing their speeches all right now itself 
while-sitting. Therefore, I shall not 
have that consideration next time.

Shri A. P. Jain: Sir, in the pro
gramme of agricultural production, 
minor irrigation schemes occupy a 
very important place. Shrimati 
Renuka Ray raised the question of 
certain schemes in West Bengal which 
were sent to us. Unfortunately, they 
did not reach us in time, and the 
mistake was not ours. Again, the 
State Government did not include 
them in their annual Flan. Nonethe
less, I am prepared to consider those 
schemes. We have received a request 
from the West Bengal Government, 
and I hope to make adequate alloca
tions for the implementation of those 
schemes.

I have already said that maximum 
importance is given to the minor 
irrigation schemes. These minor 
Irrigation schemes, I dare say, have 
done well in the First Five Year Plan. 
As against the Plan target of 11-2 
million acres, the area brought under 
minor irrigation schemes is 9-5 mil
lion acres, which is nearly 85 per 
cent of the prescribed target. l ia t  
is not a bad performance. The target 
for minor irrigation schemes under 
the Second Five Year Plan is B mil
lion acres, against which during the 
first two years we have been able to 
bring 3'8 million acres under irriga
tion—that is about 40 per cent of the

Plan target. That again. Sir, is a 
good performance.

Minor irrigation works a n  cheaper 
in areas where water is readily avail
able because no arrangement for the 
conservation of water has to be made. 
I will illustrate it from the example 
of Punjab. A  major irrigation work 
there costs about Rs. 380 to Rs. >40 
per acre while a minor irrigation 
work costs much less. One acre ot  
irrigation by a masonry well costs 
Rs. 250, by the diversion of streams 
and nallahs Rs. 100, and a little more 
than Rs. 100 by lift pumps. Also, 
they do not raise the question of the 
utilisation or non-utilisation of the 
developed potential. I can assure the 
hon. Members that if any State Gov
ernment gives us reasonably good 
schemes, additional schemes for 
minor irrigation works, I hope I shall 
be able to find money for thoae 
schemes.

Now, 1 would like to take up the 
question of the rice deal in Kerala. 
The hon. Member, Shri Punnooae 
complained that we have been sitting 
quiet, that we did not issue any 
statement or say anything in support 
of the Kerala Government. In fact, 
the Kerala Government never sent 
us any details. All that we have 
heard about it is either from the 
papers or from certain complaints or 
representations made by the critics 
of the Kerala Government. When 
these representations were received, 
I felt that if I wrote to the Kerala 
Government I will be very much mis
understood; they might feel that their 
purchase had nothing to do with me, 
they had bought it on their own and 
I was trying to put my finger is  a 
place where I was not required to. As 
the hon. Members are aware, the 
Kerala Government has already ap
pointed a Judge of the High Court to 
look into the matter. 1 have kept 
my judgment in suspense, and 1 will 
recommend to all the sections of the 
House to keep their judgment in 
suspense and await the findings of 
the Judge.
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£
hri A. P. Jain]
tar as certain issues that were 

raised by Mr. Siddarth Bay, about 
which there have been some talks in 
this House, are concerned, the posi
tion of tbe Centre is as follows. The 
West Bengal Government issued two 
notifications restricting the move
ment of rice and paddy inter se in 
between the districts. In one or two 
cases two districts had been grouped 
together. These notifications were 
issued last year, 1957, and they had 
been issued without any reference to 
us. Hie policy of the Central Gov
ernment in regard to the food pro
blem has been that the Essential 
Commodities Act, being an Act of the 
Central Government, we own all res
ponsibility for the functioning of 
that A ct Sometimes we have been 
delegating powers under that Act for 
the enforcement of the provisions to 
the State Government. On other 
occasions we have been issuing noti
fications ourselves. Wherever a State 
Government has taken an action 
under any powers delegated by us 
and which is in fact confined to the 
State Government, that is, which 
does not affect neighbouring 
State Government or which does not 
affect any major policy of the Cen
tral Government, we have not ordi
narily interfered with their discre
tion. However, wherever anything 
done by a State Government has 
either affected a neighbouring Gov
ernment or has affected the major 
policy of the Government, I have not 
hesitated in taking action on the 
line which we considered to be cor
rect, whether they were acceptable 
to the State Government or not. 1 
propose to follow the same policy, 
namely, if the State Governments 
take any action the effects of which 
axe confined to their own region and 
which do not contravene any major 
policy of the Central Government, I 
do not propose to interfere with 
those actions. But if, on the contrary, 
they come in conflict with any major 
policy of the Central Government or 
in fact of a neighbouring State, cer
tainly we shall see that they are 
properly remedied.

I said that 10 far as the fla t two
notifications were concerned ttwjr, 
were issued by the West BengsS Gov
ernment on their own authority. In 
the month of January we felt 'fiat 
these notifications had failed to 
achieve the results, namely either to 
help the West Bengal Government in 
making any substantial procurement 
or to bring down the prices. We 
found that the prices in the surplus 
areas continued to rule high and la 
the deficit areas they were further 
pushed up. My Secretary wrote to 
the Chief Minister of West Bengal,—
I was in Gauhati those days—pointing 
out that these inter-district restric
tions have failed to achieve their 
object and that the West Bengal 
Government may consider the ques
tion of removing them. On my way 
back from Gauhati I met the Chief 
Minister of West Bengal and told him 
that I was not feeling happy with the 
operation of those inter-district res
trictions on the movement of rice 
and paddy because they had failed to 
achieve the object Broadly he 
agreed with me. Then we talked 
about the alternative policy of pro
curement and we both felt that if 
a levy of 25 per cent is made on the 
rice produced by the mills, that is, if 
25 per cent, of the rice produced by 
the mills is procured by the State 
Government at a prescribed price, 
that means that we shall have to 
declare the control price for that 
region the West Bengal Govern
ment on the whole will get anything 
between 1,50,000 and 1,75,000 tons of 
rice. That was their target.

The question whether this price 
control order and the levy order 
should apply to the whole of the 
State of West Bengal or should apply 
only to certain districts also came up. 
We felt that it may not be necessary 
to apply it to the whole of West 
Bengal.

Shrimmti Rena Chmkravartty: Why?

Shri A. F. Jain: I wlU answer K. 
The hon. Member should have a Bttle 
patience. I am prepared fully to
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■hue the responsibility tor this deci
sion. I dan say that if under similar 
conditions I am asked upon either to 
shan the responsibility of the State 
Governments or to advise them, I 
will advise them accordingly, as I 
did in the case of West Bengal. The 
Food Minister of West Bengal was 
not in Calcutta at that time. He had 
gone to Rajgir and was convalescing 
there. Dr. Hoy told me that he will 
have to consult his Food Minister be
fore he took a final decision on the 
scheme.

This will make one thing clear. 
While I am prepared to bear my 
share of the responsibility, the deci
sion was essentially that of the West 
Bengal Government, because when I 
was in Calcutta we had a general 
talk and the final decision was com
municated to us only about a week 
or so later by Dr. Roy on telephone. 
The next stage is a visit by Mr. 
Siddarth Ray to Delhi. I think it 
was in the first week of February 
that Mr. Siddarth Ray brought a 
draft of the notification from Cal
cutta to Delhi. Mr. Siddarth Ray and 
Shri A. K. Sen, the Law Minister, 
both met me with the draft. Now, 
we all agreed that these inter-district 
restrictions had done more of harm 
than good. We also agreed that the 
levy may be 25 per cent; we also 
agreed that control price will have 
to be declared wherever the levy is 
made. We also discussed the ques
tion whether this levy and the con
trol prices should extend to the whole 
State or they may be confined to cer
tain districts. While we did not take 
any firm decision it was also agreed 
that it may not be necessary to ex
tend it to the whole of the State. My 
talk with Mr. Siddarth Ray and Shri 
A. K. Sen ended there, and I rang up 
my Secretary telling him that he 
should work out the details of (he 
scheme. The same day or the next 
day my Secretary and some other 
officers of my Ministry met Shri A  
K. Sen and Mr. Siddarth Ray and 
they worked out the details. Then 
w en  some telephonic discussion, talks, 
with Dr. Roy and Mr. Profulla Sen,

and the final decision was that inter- 
district restrictions should be remov
ed, and that the export of rice and 
paddy from West Bengal should be 
banned. The levy should be 23 per 
cent on the production made by the 
mills and the levy order as also the 
control order should apply to seven 
or eight districts.

Shrimati Renn Chakravartty: Why
was not price control put on the 
whole of Bengal when the prices 
were very high?

Shri A, P. Jain: The hon. lady 
Member need not be too impatient. X 
am going to deal with every aspect 
of it.

Shrimati Rena Chakravartty: I am
not impatient. I mentioned the 
prices.

Shri A. P. Jain: I am answering
that.

Mr. Deputy-Speaker: As he is
coming to that, the hon. lady Mem
ber need not interrupt.

Shri A, P, Jain: Two questions 
which have been posed by Mr. Sid
darth Ray arise. One is, why the 
levy was limited to 25 per cent and 
why it was not put at a higher level 
The answer is that we do not want 
to dry up the open market. That is, 
people have to buy from the open 
market. Our buying operations were 
meant for the purpose of procuring 
rice in order to maintain the supplies 
during the lean period. If I take 
away the whole of the rice or the 
major portion of rice, then there wffl 
be dearth of rice and prices will go 
up. Therefore, we decided on a levy 
of 25 per cent. The second was, why 
did we not apply it to the whole of 
Bengal and why we confined it to 
seven or eight districts.

Shrimati Renn Chakravartty: I
referred to price control.

Shri A. P. Jain: I am coming to that 
Price controls and levy orders have to 
be applied simultaneously. These 7 or 
8 districts represent about more than 
80 per cent, of the milling capacity at 
West Bengal and the remaining 8 or •
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districts represent only About 15 or 30 
per cent, of the milling capacity of 
West Bengal. The latter are the deficit 
anas. The rice mills are concentrated 
in the surplus areas and if we had 
applied the control order as also the 
levy order to the deficit regions and 
procured rice, the paucity at rice there 
would have Increased and the prices 
would have been pushed up and people 
would have suffered. We do not want 
the people to suffer. So, we wanted 
to confine our operations only to the 
areas where there was surplus and 
where the prices would not be pushed 
up because of the levy that we were 
making.

Shrimati Renu Chakravartty: The
result is that when rice was procured 
in Hooghly, it could have come to 
Howrah___

Shri A. F. Jain: And bring down the 
price there.

Shrlmati Renn Chakravartty: It is 
very high in Howrah.

Shri A. P. Jain: But it did have the 
effect of bringing it down there. That 
is the policy we followed. I dare say 
that if similar circumstances exist else
where, I am going to advise the State 
Government to do the same and I 
share full responsibility for what 
happens.

There is another asoect. Mr. Siddarth 
Ray was present here during the dis
cussion of all the aspects of the jpro- 
blem. He was a party to all the dis
cussions and I was surprised and 
shocked that the gentleman who was 
a party to these decisions and who had 
collaborated in the formulation of this 
policy, says that it is a diabolical 
policy. If it is a diabolical policy, he 
is as much responsible for it as I am.

Shrimati Rena Chakravartty: In his 
statement, he said that they could not 
buy it at that higher rate, because 
there was no price control. His point 
is that the price control was not intro
duced in the whole of Bengal.

Shri A. P. lata: Suck immatun 
persona should not become plenipoten
tiaries of the SUte.

Shri P. K. Deo (Kalahandi).: On a 
point of order. Can we discuss the 
name of Mr. Siddarth Ray when he is 
not here to defend himself?

Mr. Deputy-Speaker: It is not the
name of Mr, Siddarth Ray that is being 
discussed. But he has made certain 
allegations and involved others also. 
Therefore, the defence is being given 
that he was a party to the policy that 
was decided here.

Shrimati Renu Chakravartty: But
something wrong is stated. His 
verbatim speech is here. What is 
being stated by the hon. Minister is 
not the correct version at all.

Mr. Deputy-Speaker: Mr. Siddarth
Ray is being sufficiently defended. 
Why should there be a discussion here?

Shri A. P. Jain: I have got a copy
of the verbatim speech; I have gone 
through it over and over again and 
what I am stating is a fact,

Shri B. S. Murthy: It is not Siddarth 
but Siddartha.

Mr. Deputy-Speaker: There need be 
no discussion about the pronunciation. 
The identity is sufficiently recognised.

Shri Narayanankutty Men on
(Mukandapuram): On a point of order. 
Yesterday, the hon. Speaker said that 
any remark which touches the charac
ter and conduct of some other person 
shnuld not be made by any of the hon. 
Members here. Now, it was not an 
answer to the allegations made by 
Mr. Siddarth Ray. The hon. Minister 
just now said that such immatun 
persons should not be made pleni
potentiaries of the State. That is a 
reflection on the character and status 
of Mr. Ray. It is not a reply to the 
allegations.

Shrimati Rena Chaknrartty; It 
should be withdrawn.
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Am Hen. Member. It must be 
KKponged or withdrawn.

Mr. Deputy-8peaker: Order, order. 
Mr. Siddarth Ray is not being criti
cised lor what he said when he was a 
Minister; he had no opportunity then 
to defend himself. Ministers in the 
State cannot be criticised; that is 
reiterated here very often. But after 
his resignation, he has -made a state
ment and that is being criticised here, 
viz., he was a party to some decision 
that had been taken and he ought not 
to have said things which he did in 
that House after tendering his resigna
tion. I think there is no harm in that. 
We should have some patience now, 
because wo are already short of time.

Shri Narayanankutty Menon: My
point is this, whether the hon. Minister 
could make that remark that Mr. 
Siddarth Ray is such an immature 
person and a man of his calibre should 
not be made plenipotentiary of the 
State.

Mr. Deputy-Speaker: That perhaps 
can be said by anybo’dy. Some may 
say that he was a very fine person ana 
he should be made Chief Minister or 
Central Minister. Others can criticise 
that he was not fit to be made Minister. 
After he has resigned and gone out of 
office, if somebody says that he was 
not fit to be appointed as Minister or 
plenipotentiary, where is the harm? I 
do not see anything objectionable in 
that. Opinions may differ about it. 
Some may hold the view that he may 
be made the Prime Minister.

Shri S. M. Banerjee: The hon. Minis
ter has referred to Mr. Siddarth Ray 
uid the Bengal food problem. Why 
lon’t you give us an opportunity to 
ilscuss the Bengal food muddle?

Mr. Deputy-Speaker: if some notice 
s given, that is a different thing. I 
irould request hon. Members not to 
nterrupt

M a a t l  Bean Chakravartty: That 
is an incorrect statement which should 
be withdrawn.

Mr. Deputy-Speaker: Tbe bon. 
Member can challenge it sonwt other 
time that that was not the oottrect 
statement. How can she stop -him 
from speaking? She can have Mm* 
other opportunity to challenge it.

Shri Sublman Ghose (Burdwan): On
a point of information, Sir.

Mr. Deputy-Speaker: No point o4
information unless the Minister gives 
in.

Shri A. P. Jain: I am not giving in
at all.

Then there is the question oI enforce
ment of these orders. So far as this 
question is concerned, I know of no 
details—to what persons the permits 
were issued, etc. That is entirely the 
responsibility of the State Govern
ment. Some questions have been put 
about them and they have been 
answered. Dr. Roy was to make a 
further enquiry and place certain tacts. 
He has asked for certain powers. They 
am some novel kinds of powers and 
though I am not happy about it, we 
are going to delegate them to the 
State Government, so that tbe suspi
cions and clouds which are hanging 
on this unfortunate controversy 
might be cleared.

I come to the last point, namely, the ' 
implementation of the recommenda
tions of the Foodgrains Inquiry Com
mittee. Mr. Ashoka Mehta said that 
food must be taken out of politics.

Shri Naushir Bharucha (East
Khandesh): Politics must be taken out 
of food.

Shri A. P. Jain: I fully endorse the 
remark of he has in view that the 
Central Government should give equal 
treatment to all the States, no matter 
whatever be their political complexion,
I must treat Kerala as I am treating 
the States which have Congress Minis
tries. 1 also agree with him if he 
means that food should not be made 
subservient to party purposes. But if 
he thinks that the food policy Should 
be treated as something apart from 
the national and economic policies of
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{Shri A. P. Jain] 
the d  overament, I am afraid I shall 
have to join issue with him.

The Foodgrains Inquiry Committee 
has made four recommendations—

Shri D. C. Shanna: They are not 
worth much.

Shri A. F. Jain: — namely the 
establishment of a Price Stabilisation 
Board, a foodgrains stabilisation 
organisation, an advisory committee 
and an intelligence division. 1 am 
fully in agreement with him about the 
need for information about the market
ing surplus, marketing conditions, 
marketing trends and other things. 
We have already taken up that matter 
and we propose to set up an organisa
tion to deal with these matters. But 
the linch-pin of his recommendations 
Is the price stabilisation board. While 
in principle we agree that there must 
be assurance of reasonable prices to 
the consumer and the producer, there 
must be parity between the prices of 
foodgrains and cash crops and between 
agricultural produce and consumer 
goods, in working out the details of 
the organisation which should imple
ment this policy we are coming across 
considerable difficulties. The Food
grains Enquiry Committee has 
observed—I am referring to pages 
81-82:—

"We recommend, therefore, 
firstly, the setting up of a high- 
powered authority for the formula
tion of the policy for price stabili
sation in general and determining 
the programme for enforcing it 
from time to time.”

The Committee is to consist of 
officials and a representative of the 
Reserve Bank. Now, the Report 
further says:

“The Board should examine not 
only the food prices as such, but 
also the prices of all related con
sumer and producer goods, e.g. 
cloth, oilcake, fertilisers, iron and 
steel, etc., study the various

before sale to the cultivator and 
make appropriate suggestions.”

Now, these recommendations lay 
down, firstly, the constitution of the 
Committee and, secondly, the func
tions of the Committee in discharging 
these functions. The methods laid 
down at page 91 are as follows'—

“These prices should be varied 
from season to season in the light 
of various factors, e.g., trends of 
costs, incomes, price parities. We 
agree that various relevant factors, 
e.g., cost of production of the con
cerned foodgrains and competing 
crops, cost of living of the agri
culturist and industrial labour, 
relative movements in prices of 
food crops and cash crops, and in 
incomes of agricultural and non- 
agricultural workers, may be 
examined.”

At present, there is hardly any data 
available regarding the cost of produc
tion or the farmer’s income and it will 
take a few years before we can collect 
some data. Shri Asoka Mehta made a 
reference to Japan and said they are 
working hard to find out the cost of 
production. But they have not been 
successful. We Are having an inter
national seminar on “stabilisation of 
agricultural prices and farm income” 
in Delhi these days and I had occasion 
to talk with the leader of the Japanese 
delegation and also with some other 
delegates. I was told that as a result 
of their experiment they found that 
the cost of production varies, not only 
according to the soil j»nd climatic con
ditions, but also according to region 
and region and according to the size 
of the farm. The profits on the bigger 
farm are 300 per cent, of the profits 
on the smaller farm. In fact, they 
are finding it more and more difficult 
to work out the cost of production, 
which should serve «s a basis for the 
determination of national policies. 
One of these experts went to the length 
of saying that it Is better to fix 
prices on an ad hoe basis.'
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Itow, a committee of officials of the 
nature suggested by the Foodgrains 
Enquiry Committee can work only on 
the basis of certain specific data. That 
data is not available today. Another 
question which we are confronted with 
it, even if the data is available, 
Whether we should set up the board. 
Here I would like to draw the atten
tion of the hon. Members to the 
observation of the Foodgrains Enquiry 
Committee.

At page 78, they say:

“The most important controls of 
an over-all character bearing on 
the level of prices are fiscal and 
monetary policies. The aspect of 
fiscal policy which has the most 
decisive impact on the general 
level of prices is the over-all state 
of the budget, oiz., the extent of 
the budgetary deficit or, taking 
receipts from public borrowing and 
small savings into account, the 
extent of deficit financing. This is 
conditioned in turn primarily by 
the volume and phasing of deve
lopmental expenditure as well as 
the extent of foreign assistance 
available. If the magnitudes of 
deficit financing, together with 
development expenditure offset 
partly by foreign aid impose a 
measure of strain on the economy 
that makes a certain rise in prices 
inevitable, then any other 
measures that may be taken can 
only modify to some extent the 
Impact of that rise in prices but 
cannot completely obviate it"

n other words, what they mean to 
ay is that fiscal and monetary policies 
ire the dominant factors in deter- 
nining the prices.

Now, the question it: if these are 
he dominant factors how is this Com- 
nittee of officials going to work? It 
rfQ, of course, work on the scientific 
lata. But there might be a conflict 
letween the two. If this Committee 
ibs the final power of determining the 
trices, then the over-all economic and 
atonal policies will be indirectly

determined by this Committee. No 
popular government and no Cabinet 
can abrogate all these powers and 
hand them over to an official com
mittee.

While I fully agree that action has 
to be taken to effect price stabili
sation in between the different food* 
grains, in between the foodgrains and 
the cash crops and the agricultural 
produce and the consumer goods, the 
question what type of machinery it 
should be is a matter which has been 
causing us a considerable amount at 
concern. The position is that while 
we agree with the broad principle, the 
shape and the nature of the organisa
tion needed to achieve that end has 
got to be carefully examined. We are 
doing it and, as soon as we have come 
to a conclusion, I will place those con
clusions before the House.

Now, there are many more things 
which have been stated by hon. Mem
bers. But, I am afraid, I have already 
taken more than the time allocated to 
me.

Shri Vasndevan Nalr (Thiruvella):
I want to ask one question. The hoa. 
Minister has made some promise about 
the rice subsidy that is to be given to 
the various States like Bengal and 
others. Shri Punnoose wanted to 
know whether he will give it to 
Kerala also, at least in the coming 
lean months.

Shri A. P. Jain: Yes, I will.

Shri S. M. Banerjee: The C.T.O. 
strike is going on. Something must be 
mentioned about it by the hon. 
Minister.

Shri A. P. Jain: So far as the C.T.O. 
strike is concerned, their demand is> 
that they should not be asked to go on 
compulsory leave during the period 
when there is no work for them to . 
do.

Start V H  Banerjee: Departmental 
iee** *■
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Shri A. P. M b : Yes, departmental 
leave. The alternative before us la 
either to retrench some persons or to 
make them go on departmental leave, 
that is to say, distribute shortage of 
employment among a larger number 
of persons. Now, obviously, there has 
been criticism all over the country 
that the charges of C.T.O. are high 
and we have to bring them down. In 
fact, we are charging even less than 
the cost of working and we cannot 
undergo any further losses. We are 
prepared to accept either of tbe two 
suggestions. If the union wants that 
we should retrench some persons, I am 
prepared for that. If, on the other 
hand, they want that the system of 
departmental leave should continue, I 
am prepared for that also. Besides, 
we have referred the matter to the 
labour officers and we are prepared to 
abide by their decision.

Shri S. M. Banerjee: The C.T.O. 
workers are also working under some 
department. Now the entire matter 
of service conditions is being con
sidered by the Central Pay Commis
sion, which has been recently appoint
ed. I would request the Minister to 
refer this also to the Pay Commission, 
if possible, so that the strike may come 
to an end.

Shri A. P. Jain: Whatever the Pay 
Commission recommends will be appli
cable to this organisation also. But, 
meanwhile, I cannot do anything 
which may upset the present working.

Some Hon. Members rose—

Mr. Depnty-Speaker: if I allow 
questions like this, then there will be 
no end. One member after another 
will rise. Now I- will put the cut 
notions to the House.

All the cut motions were put and 
negatived.

Mr. Deputy-Speaker: The question 
hi

“ That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President,

tocomplete the sums aeowsary ft 
defray the charge* that wflt 
come in course of payment durih# 
the year ending the 31st day <rf 
March, 1959, in respect of the 
heads of demands entered in the 
second' column thereof against 
Demand Nos. 42 to 46 and 118 to 
120 relating to the Ministry of 
Food and Agriculture."

The motion was adopted.
(The motions for Demands fo

Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.)
Demand No. 42—Ministry or Foot 

and Agriculture

“That a sum not exceeding 
Rs. 67,41,000 be granted to the 
President to complete the sum 
necessary, to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in res
pect of ‘Ministry of Food and 
Agriculture’ ".

Demand No. 43—Forest

“That a sum not exceeding 
Rs. 2,34,90,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in res
pect of 'Forest’ ” .

Demand No. 44—Agriculture

"That a sum not exceeding 
Rs. 14,41,45,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, J959, in res
pect of ‘Agriculture” ’.

Demand No. 4S—Civil VktkunaW 
Swviceb

•That a sum not exceeding 
Rs. 1,33,90,000 be granted to the 
President to complete the susa 
necessary to defray the charge*
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which will come in courts of pay* 
n*nt during the yea”  ending the 
Slit day at March, 1958, in respect 
of ‘Civil Veterinary Services'".

Dem and  N o. 46— M iscellaneous
D epartments and other EXPENDI

TURE UNDER THE MINISTRY Of
Food and A griculture 

"That a sum not exceeding 
Rs. 12,66,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will came in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Miscellaneous Departments and 
Other Expenditure under the 
Ministry of Food and Agricul
ture'".

Dbmand No. 118—C apital Outlay on 
Forests

“That a sum not exceeding 
Rs. 8,72,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Capital Outlay on Forests’

D i m  and No. 119—Purchase o r  Kood-  
G raink

"That a sum not exceeding 
Rs. 1,10,12,73,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in res
pect of *Purchase of Foodgrains’

D emand No. 120—O ther Capital Out
lay or tub Ministry op  F ood 

AND AGRICULTURE
“That a sum not exceeding 

Rl. 27,61,20,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
Slit day of March, 19S9, in respect 
o< 'Other Capital Outlay of the 
Ministry of Food and Agricul-

. * * * ’

M inistry o r  C om m u n ity D w tb o t -  
m t

Mr. Deputy-Speaker: Tne House
will now take up discussion and vot
ing on Demands Nos. 6, 7 and 107 
relating to the Ministry of Communi
ty Development for which b noun 
have been allotted.

Hun. Members desirous of moving 
cut motions may hand over at the 
Table within 15 minutes the numbers 
of the Selected cut motions.

Hon. Members are already aware of 
the time-limit for speeches.

Demand No. 6— M inistry of  Co m * 
m u n ity  Development

Mr. Deputy-Speaker: Motion
moved:

‘That a sum not exceeding 
Rs. 20,16,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Ministry of Community 
Development'

D emand No. 7—Co m m u n it y  D evelop
m ent  Projects and National 

Extension  Service

Mr. Deputy-Speaker:. Motion
moved:

“That a sum not exceeding 
Rs. 12,03,83,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay
ment during the year ending the 
31st day of March, 1959, in res
pect of ‘Community Development 
Projects and National Extension 
Service’ *.

D emand No. 107—Capital  Outlay op  
the M inistry op Co m m u n it y  

Development

Mr. Deputy-Speaker:. Motion
moved:

“That a nun not exotadlng  
Ri. 2,13,91,000 fee granted to t o




